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the ad-interim relief. 

Member\ 

MrS.Sa'rm k6r'the apj1itant. Mr Si' 
Afl,Sr.C.G.S.0 for the respondents. 

Weitten objection has been received 
by the opposite party. Mr Sarma wants time 
to file rejoinder. 

List on 3.4.96 for consideration 
of interim relief and further order. 
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5.6.97 	* 	,Heard the learned counsel for the 

parties. Heaing concluded. JudgmenVdelivered 

in open court, kept in 	párate sheets. The 
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further orders. 
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30.5.96 	 Leave note of Mr B.K. 'harma, 

learned counsel for the applicant. Mr S. Sarma 

grays for adjournment. Mr S. All, learned 

Sr. C.G.S.C., is present for the respondents. 

List for hearing tomorrow, 31.5.96. 
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31.5.96 	 Mr B.K. Sharma, learned counsel 

for the applicant and Mr S. Au, learned Sr. 

C.G.S.C., for the respondents, are present. 

Written statement has not been submitted. 

Mr All seeks time for filing written statement 

and requests for adjournment of the hearing. 

List for hearing on 22.7.96. In 

the meantime the respondents may submit 

written statement with copy to the counsel 

for the applicant. 

MeriVber(A) 

.. 

Member(J) 
- 	 nk m 

	

227.-96 	 Sr.C.o.s.c. Mr.S.A]l is present. 
Written statement has been submitted. 
Copy of the same may be served oh the 

Mr'r , S Qf 	v C 	 opposite parttes. List fx on 2Qms8.w96 

)?jj... 	 for hearing. 

&7 .  
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3.4.96 	 Leave note of Mr B.K.Sharma. 

Learned Sr.C.G.S.0 Mr S.Ali 	is 

present. 

Adjourned 	to 	9.4.96 	for 

* 	 consideration of interim relief and 

further orders. 

6Q, 
Mem6er 

	

9.4.96 	Mr P.K.Tiwari for the aDolicant. 4r 

  

S.Ali,Sr.C.G.S.0 for the respondents. 

Rejoinder has been served on Mr All 

-day only. 

By consent adjourned to 12.4.96. 
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DATE OF DECISION 5.6.1997 

(PETITIONER(S) 

• 	PET ITIO1iER (s) 

VERSUS 

UnnOfInthaandothers . 	 RESPONDENT (s) 

Mr S. Au, Sr. C.G . S. C. 	 ADVOCATE FOR THE 
RESPONDENT (s) 

T HE HON' BL E MR JUSTICE D.N. BARUAH, VICE-CHAIRMAN 

THE HON'OLE MR G.L. SANGLYINE, ADMINISTRATIVE MEMBER 

Whether Reporters of local papers may be allowed to 
sce the Judgment ? 
To he referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of 
the judgment rC 	 - 

Whether the Judgment is to he circulated to the other 
Benches ? 

Judgment delivered by Hon'ble Vice-Chairman 

' 	/ 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
VO •0 	 GUWA HAT! BENCH 

Original Application No.1 of 1996 

Date of decision: This the 5th day of June 1997 

The Hon'ble Mr Justice D.N. Baruah, Vide-Chairman 

The Hon'ble Mr G.L. Sanglyine, Administrative Member 

Shri Subash Choudhury, 
Working as Manager, 
Postal Store Depot, 
Guwahati 	 Applicant 

By Advocate Mr B.K. Sharma, Mr B. Mehta and Mr S. Sarma. 

-versus- 

The Union of India, represented by the 
Secretary to the Governmnt of India, 
Ministry of CoT munication, 
Department of Posts New Delhi. 

The Director General, Posts, 
New Delhi. 

The Chief Postmaster Gener1. 
Assam Circle, Guwahati. 

The Chief Postmaster General, 
North Eastern Circle, 
Shillong. 

The Superintendent, 
Postal Store Depot, 
Guwahati 	 Respondents 

By Advocate, Mr S. Au, Sr. C.G.S.C. 

BARUAH.J. (V.C.) 

The applicant, in this application, has challenged the 

Annexure-8 order dated 19.12.1995 and also prays for direction 

to the respondents not to repatriate him to the N.E. Circle from 

Postal Store Depot (for short PSD), Guwahati under Assam Circle. 

2. Facts for the purpose of disposal of this application 

are: 

The applicant 	was appointed Postal Assistant in the 

year 	1961 	in the N.E. 	Circle. He was posted at 	Shillong. In the 
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year 1962 a new division was created in the N.E. Circle itself 

knOwn as Shillong Division by bifurcating the composite lower 

Assam Division. After the bifurcation the lower Assam Division 

was renamed 	as Kamrup Division. 	As 	the 	applicant belonged to 

the 	lower Assam 	Division he was sent 	to Kamrup 'Division 	and 

he 	was 	posted 	at 	Guwahati 	(Guwahati 	University Post 	Office) 

on 16.8.1964. 	In 	1973 	the 	applicant 	passed 	the Accountancy 

Examination 	conducted 	by 	the 	Department. 	He 	was 	thereafter 

v 	promoted 	to 	the 	post 	of 	Accountant 	and posted 	at Barpeta 	in 

the 	year 	1975. 	Barpeta 	fell 	under 	Kamrup 	Division. 	Thereafter 

in 	1976 he was 	transferred 	to 	Postal 	Store 	Depot, Guwahati 	in 

the capacity of Accountant. In 1981 he was transferred to Tinsukia 

and 	again- in 	1987 	he 	was 	transferred 	to Tura on promotion as 

Assistant Postmaster, Accounts, under N.E. Circle. 

3. In 	1988 	the 	N.E. 	Circle 	was divided 	into two Circles 

which became known as Assam Circle and N.E. Circle. The Assam 

Circle had been carved out 	from 	the erstwhile N.E. Cjrcle. 	At 

the 	time of 	creation 	of 	the 	two 	new circles 	out 	of 	the 	N.E. 

Circle the authorities invited options and according to the applicant 

he 	did 	exercise 	his ,option 	for 	Assam Circle 	vide Annexure-I. 

'The applicant was allowed to function as a Manager in the PSD 

on the basis of a selection made. By Annexure-8 order dated 

19.12.1995 issued by the Assistant 'Postmaster General on behalf 

of the Chief Postmaster General, Assam Circle, the applicant 

was repatriated to N.E. Circle. Being aggrieved the applicant 

submitted Anexure-9 representation dated 26.12.1995. The represent-

ation was not disposed of. As there was no disposal of the 

representation the applicant was compelled to approach this 

Tribunal. The application was admittedby this Tribunal on 3.1.1996' 

and an interim order was passed on that day suspending the order 

of repatriation and on the basis of the interim order the applicant 

is......... 



 

 

 

is still serving as Manager, PSD, Guwahati. 

4. 	In due course the respondents had entered appearance 

and filed written statement. In the written statement the respond-

ends have resisted the claim of the applicant on the ground that 

when the option was offered to the, employees for absorption 

in the different circles created out of the N.E. Circle the applicant 

did not exercise his option. It has been specifically mentioned 

in paragraph 5 of the written statement as follows: 

But the applicant did not exercise 
any option at the time of bifurcation and 
no option paper is traceable in respect of 
Shri Subash Choudhury which was intimated 
by. APMG (Staff), N.E. Circle vide Memo 
No.Staff/125-1/PSD/93 dated 25.1.96. As no 
option was exercised by the applicant, he 
was transferred from APM (Accounts) Tura 
as APM (Accounts) Shillong. Had he exercised 
any option for Assam Circle he would have 
been transferred to Assam Circle instead posting 
as APM (Accounts) Shillong. Therefore the 
contention of the applicant made in the applica-. 
lion is denied." 

From' the averments made in para 5 of the written statement of 

the respondents it appears that as the applicant failed to exercise 

option he was not allowed to remain in Assam Circle. This also 

indicates that had the applicant exercised his option he would 

have been allowed to remain in Assam Circle. A rejoinder to 

the written statement was filed by the applicant. Option was 

exercised 	by 	the 	applicant 	on 	6.6.1988 	which 	is 	annexed 	as 

Annexure-I to the rejoinder and this was forwarded by Annexure- 

J 	letter 	dated 	6.6.1988 	by 	the 	Postmaster, 	Tura 	to' the 	Senior 

Superintendent, 	Postoffices, 	Meghalaya 	Division. 	From 	these 	two 

letters 	it 	is 	very clear 	that 	the applicant aid exercise his option 

and 	the 	authorities' 	refusal 	to 	allow 	the 	applicant 	to 	remain 

in Assam Circle is contrary to their assurance. The Annexures I and 

J have not been disputed by Mr Au. 
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5. 	On perusal of the papers and on hearing the counsel 

for the parties we are of the opinion that if the option was 

actually exercised as per Annexure-I then there was no reason 

for the, respondents to deprive the applicant of his right to remain 

in the Division of his choice because this was the professed norm 

of the department. 

In view of the above we dispose of this •application 

with a direction to the respondents to consider the option of 

the applicant in the manner stated in the written statement as 

quoted 	above to 	proceed 	the case 	and passed reasoned 	order. 

This 	must 	be done 	as 	early as 	possible, at 	any rate, 	within 	a 

period 	of three 	months from today. 	Till 	then 	status 	quo still 

remains. For 	convenience of the 	respondents 	the 	applicant may 

file a fresh representation stating all the facts within a period 

of two weeks and then the respondents shall consider the represent- 

ation in the light of the averments made in the written statement 

and dispose of the same as early as possible, 	at 	any rate, 	within 

a period of three months. 

The application is accordingly disposed of. However, 

in the facts and circumstances of the case we make no order 

as to costs. 

_L----.• 

G. L. SANGLNE) 	 (D. N. BARUAH) 
MEMBER (A) 	 , VICE-CHAIRMAN 

nkm 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

O.A. No. 	1  /96 

BETWEEN 

Subash Choudhuzy 

at present working as Manager, 

Postal Store Depot, Guwahati 

•1S• Applicant 

-AND- 

1. 	Union of India, 

represented by the Secretary to 

the G0t. of India, 

Ministry of Communication, 
Deptt. of Posts, 	 ¼ 

New Delhi. 

	

2, 	The Director General,ps, 

New Delhi. 

	

3. 	The Chief Postmaster deneral, 

Assam Circle, 

Guwahati 

	

4, 	The Chief Postmaster eneral, 

North Eastern Circle, 

Shi 1 long. 

	

5. 	The Superintendent, 
Postal Store Depot, 

Guwahati 

. .... Respondents 
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DETAILS OF APPLICATION 

1, Partjculars6f the order aajnst which the Application 
is made. 

The instant application is directed against 

—Order No. Staff/37/1/94 Pt.-i dated 19.12.95 issued 

from the office of the C.P.M.G., Assam Circle, conveying 

approval of the CPNG, Assam Circle for repatriation of 

the applicant from Assam Circle to N.E. Circle., with the 

• direction that the applicant will seek'hjs posting order 

from his parent unit under N.E. Circle. The applicant is 

yet to be served formally with the copy of the said order 

• 	 dt.19,12.95 and the same had not been endorsed to him. 

Juristjctjon of the Tribunal  --• 
- 

That the applicant declares that the subject 

matter of the applicant for which IkEy he wants redressal 

is well within the jurisdictjon of this Hon'ble Tribunal. 

The applicant further declares that the applica-

tion is within the limitation period prescribed under 

Section 21 of the Administrative Tribunals Act, 1985, 

Pacts of the Case 

	

4.1 	That the applicant is a citizen of India and 

permanent resident of Assam and as such he is entitled to 

all the rights and privileges and protection guaranteed 

by the Constittitjon of India and the laws framed thereunder. 

	

4.2 	That the applicant entered into the services of 

the Postal Department as Postal Assistant in the year 1961 

in the then composite N.E. Circle and was posted at Shillong. 

7 ,  
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4.3 	That in the year 1962 Shillong Division was 

created bifurcating frøm composite Lower Assam Division. 

After bifurcation Lower Assam Division was renamed as 

Karnrup Division. Since the applicant belong to Lower Assam 

Division, he was repatriated to Kamrup Division and was 

posted at Guwahati (Guwahati University Post Office) on 
/ 

16.84964. After such posting the applicant served in 

many parts of the State on transfer. 

	

4.4 	That in the year 1973 the applicant passed 

Accountancy Examination conducted by the Department 

consequent upon which he was promoted and posted as 

Accountant at Barpeta in the year 1975 under Kamrup 

Thereafter he was transferred to Postal Store 

Depot (in short P.S.JD.) Guwahati as Accountant in the 

year 1976. In 1981 he was transferred to Tinsukia from 

where he was transferred to Tjj'a in 1987 on promotion 

as Assistant Postmaster, Accounts under N.E. Cricle, 

	

4.5 	That in the year 1988 composite N.E. Circle, 

was bifurcated to Assam Circle and N.E. Circle. The 

applicant exercised his option for Assam Circle and 

the said option is still valid. However the option was 

-not accepted immediately although the applicant belongs 

to Assrn Circle. In u1y 1993 the applicant was tranferred 

as APM (Accounts) to Shillong General Post Office. 

4.6 	That after the aforesaid of the applicant at 

Shillong 	he was selected as Manager P.S.D,,Guwahati 

and he joined the post as per the orders passed to that 

4'  
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effect, 

Copies of the orders at. 12.11.93, 23.11.93, 

1.12.93, and 7.12.93 are annexed as_Annexure 1,2,3, and ----------------------------- 

ective, 

4.7 	That from the orders passed in connection with 

the posting of the applicant as Manager PSD,Guwahati do not 

indicate in any manner that his such posting is on 

deputation from NE Circle to Assam Circle. Be it stated 

here that Psb Guwahati although situated at Guwahati was 

under the NE Circle prior to 1.6.94 with effect from which 

date the PSD Guwahati has been bifurcated from NE Circle 

and has been merged with Assam Circle with all its assets and 
posts including 

the post presently being held by the applicant,. ,-
Both the offices of CPMG, N.E. Circle arid Assam Circle have 

issued their respective orders contained in Memo No, Estt./34_ 

37/81 dt. 12.5,94 and Estt./ 2 4_2/87(44) dt. 24.5,94 respec- 

tively in respect of bifurcation of PSD Guwahatj. from NE 

Circle to Assam Circle. In the said orders it is clearly 

mentioned that there will be no change1 in the present 

attachment of the units. 

Copies of the aforesaid orders dated 12.5,94, 

24,5,94 are annexed as Anriexures '-A and 4B espective. --------- 

4.8 	
That the fact of bifurcation of the PSD Guwahatj. 

from NE Cicle and merger of the same with the Assam Circle 

is further fortified from letter N0. Est/34_37/81 dt,1.7.94 

issued from- the office of the NE Circle to the office of the 

Assam Circle, In the said letter it was clearly mentioned 
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4.3 	That in the year 1962 Shillong Division was 

created bifurcating from composite Lower Assam Division. 

After bifurcation Lower ASSam Division was renamed as 

Kamrup Division. Since the applicant belong to Lower Assarn 

Division, he was repatriated to Kamrup Division and was 

posted at Guwahati (Guwahati University Post Office) on 

16.8.1964. After such posting the applicant served in 

many parts of the State on transfer. 

	

4.4 	That in the year 1973 the applicant passed 

Accountancy Examination conducted by the Department 

c.onsequent upon which he was promoted and posted as 

Accountant at Barpeta in the year 1975 under Kamrup 

Djjj0n. Thereafter he was transferred to Postal Store 

Depot (in short P.S.D.) Guwahatj as Accountant in the 

year 1976. In 1981 he was transferred to Tinsukia from 

where he was transferred to Tura in 1987 on promotion 

as Assistant Postmaster, Accounts under N.E. Cricle, 

4.5 	That in the year 1988 composite N.E. Circle, 

was bifurcated to Assam Circle and N.E. Circle. The 

applicant exercised his option for Assa,m Circle and 

the said option is still valid. However the option was 

-not accepted immediately although the applicant belongs 

to Assam Circle, In uly 1993 the applicant was tranferred 

as APM (Accounts) to Shillong General Post Off ice. 

4.6 	That after the aforesaid of the applicant at 

Shillong G.P.O. he was selected as Manager P.S.D,,Guwahatj 

and he joined the post as per the orders passed to that 



 

me 

 

effect.. 

Copies of the orders dt. 12.11.93, 23.11.93 0  

1.12.93, and 7.12.93 are annexed asAnnexur-e 1,2,3, and 

4.7 	That from the orders passed in connection with 

the posting of the applicant as Manager PSD,Guwahati do not 

indicate in any manner that his such posting is on 

deputation from NE Circle to Assarn Circle. Be it stated 

here that PSB Guwahati although situated at Guwahatj was 

under the NE Circle prior to 1.6.94 with effect from which 

date the PSD Guwahatj has been bifurcated from NE Circle 

and has been merged with Assam Circle with all its assets and 

posts including the post presently being held by the applicant. 

Both the offices of CPMG, N.E. Circle and Assam Circle have 

issued their respective orders contained in Memo No. Estt,/34_ 

37/81 dt. 12.5.94 and Estt./24-2/87(44) dt. 24.5.94 respec-

tively in respect of bifurcation of PSD Guwahati from NE 

Circle to Assam Circle. In the said orders it is clearly 

mentioned that there will be no changed in the present 

attachment of the units. 

Copies of the aforesaid orders dated 12.5.94, 

24.5.94 are annexed as Annexures 4A and 4"espectjvely1 

4.8 	That the fact of bifurcation of the PSD Guwahati 

from NE Cicle and merger of the same with the Assam Circle 

is further fortified from letter N0. Est/34-37/81 dt.1.7.94 

issued from- the office of the NE Circle to the off ice of the 

Assam Circle. In the said letter it was clearly mentioned 



that the post in all cadres attached to PSD 8uwahati in 

both permanent and temporary status furnished in the 

enclosed annexure I & II are transferred to ASsam  Circle 

with effect from 1.6.94. By the said letter the Superinten-

dent PSD, Guwahatj was requested to take necessary action 
as per the Content of the letter while endorsing the copy 

of the same. 

A copy of the letter at. 1.7.94 togethere with 
as 

Annexure I & II enclosures is annexed 	Annexuie_5, 

4.9 	That the applicant states that in Annexure I 

to the Annexure 5 letter at. 1.7.94 the post of Manager 

presently being held by him is included at serial No. 3. 

Be it stated here that the post of Manager PSD is in the 
I S 

S 	grade of Higher Selection Grade II (in short HSG.II). 

The applicant is qualified HSG.II which is also eVident' 

from Annexurei letter dated 12,11.92. 

4.10 	That the applicant states that when some of the 

of ficials who were transferred from NE Circle to PSD 

Guwahatj like that of the applicant claimed for deputation 

allowance, same was turned down both by the CPMG NE Circle, 

and CPMG, Assam Circle, holding that such deputatjo 

allowance is not admissible as the Posting is on tenure basis 

in a routine manner and not outside the field of deployment. 

Copies of the letters dt. 19.11.93 and 29.11,93 

are annexures as Annexure 6 and 7 ]zespectively, in the 
_.!S*fl SS  

above context. 
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4.11 	That the applicant was surprised to come across 

a letter No. Staff/37/1/94 Pt.-I dt. 19.12.95 by which 

approval of t he CPMG Assam, Circle has been conveyed 

for repatriation of the applicant from Assam Circle to 

NE Circle, Shillongstating him to be on deputation 

from NE Circleo The applicant has not been conveyed / 

endorsed with the copy of the said order. While endorsing 

• copy of the said order to the Superintendent PSD, Guwahati, 

• letter No. SD/13-207 dt. 27.11.95 purported issued by him 

has been referred to. The applicant has not been served 

with the copy of the said letter dt. 27.11.95 also. In the 

said letter it has been indicated that on release the 

applicant will have to seek his posting ordeEfrorn his 

so-called parent unit under NE Circle. Thus in view of the 

said order dt. 19.12.95 endorsing the same to various 	
f 

authorities the applicant is apprehending his release 

from PSD Guwahati at any moment. However, till date he has 

not been released from his post. It is under these circums-

tances the applicant has approached this Hon'ble Tribunal 

for appropriate relief. it appears that everythigg has been 

done in a hush-hush manner keeping the applicant in complete 

dark. 

A copy of the said letter dt. 19.12,95 is 

annexed as Annexure 8 

4.12 	That the applicant states that a copy of the 

impugned order dated 19.12.95 has been endorsed to the 

CPNG, NE Circle, and while doing so the Annexure 1 letter 

dated 22.11.93 (wrongly referred as 22.11.93)has been referred 

to by which the applicant was posted as PSD Guwahati which 

indicates that there is no fresh reference from the NE Circle, 
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4,13 	That the appJ.cant states that when he had come 

to know about the contemplation of his transfer to NE Circle 

but without knowing anything about the issuance of the 

impugned order,4 dt. 19.12.95 made a representation to the 

CP14, NE Circle, Shillong on 26.12.95 making a grievance 

against the proposed action, In the said representation he 

has highlighted as to how the PSD Guwahati has been bifurcated 

from NE Circle to Assam Cjr 	with effect from 1.6,94 and 

that he belongs to Assam Circle. 

A copy of the said representation dt. 26.12.95 

is annexed as Annexure-9 1  A copy of the same has been 

endoreed to the CPMG, Assam Circle for information and 

necessary action. 

4.14 	That the applicant states that prima fade the 

impugned order is not sustainable inasmuchas same has been 

issued treating the applicant to be on deputatjan to Assam 

Circle contrary to the factual pOsitjon. Had the applicant 

been on deputation tooAssam Circle, elaborate procedure of 

sending personnel on deputation would have been followed, 

Option of t he applicant would have been asked and at the 

top of it he would have been paid deputation allowance. The 

applicant has not been paid any deputation allowance. On the 

fade of it his Posting was on normal tenure basis which is 

for a period of 4 years. Even otherwise also on the basis of 

such tenure posting, the applicant would have Continued for 

4 years i.e, upto 1997, had he not been absorbed in the Assam 

Circle pursuant to the bifurcation of the p8D Guwahati from 

NE Circle to Assam Circle. 
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4.15 	That the applicant states that it isampiy 

evidence from the impugned order itself that the N.E. Circle 

has not written anything in the matter of repatriation of the 

app1ica. This is the reason why the' impugned order refers 

to only Annexure 1 letter dated 1 2.11,93,. The said letter 

dt. 12,11,93 also does not even whisper that the a1jcant 

was sent on deputation. The bifurcation which took place 

with effect from 1.6.94 clearly indicates that such 

bifurcation is with the assets and liabilities Including the 

pose under Ps Guwahati The applicant wastransferred In 1993 

to P$D Guwahaj, against a clear vacancy and there is no 

question of treating to be on deputation and thereby to 
	- 

deprive him of the benefit of bifurcation Even othejse also 

the respondents are bound to Consider 
his Option for his 

Posting under NE Cricle Whjch he had exercised 

way back in 1988. The applicant apprehends that the impugne 

order has been issued pursuant to the letter No. SD/P/207 

dt. 27.11.95 issued by the Supdt. PSD, G-uwahatj, a reference 

of Which has been made in the impugned order itself. However, 

as stated above the applicant has not been endoresed a copy of 

the said letter nor with the copy of the impugned order. Thus 

the entire action on the part of the respondents is arbitrary 
 

and illegal. 

4.16 	
That the applicant states that from the aforesaid 

pOsition it is clear that t}&% he has been singled out for 

differential treatment as per the views of the respondents 

and thus the action of the respondents Is Violative of Aritjj 

14 and 16 of the Constitution of India and judicial interference 

is called for in the instant case. 
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5 • 	Grounds for Relief with legal provision : 

5.1 	For that prima fade the impugned order is not 

sustainable same being violative of the principles of 

equalityand shrined in the Constitution of India and 

also being violative of principles of natural justice 
*z 	• 	- 

5:2 	For that the applicant being not on deptation to 

Assam Circle, cannot be repatriated to NECricle in the 

manner as has beeh bought tobe done by the respondents. 

5,3 	For that the applicant having been, absorbed in the 

Assam 'Circle after the bifurcation of PSD Guwahatj from 

NE Circle, there cannot arise any question of his repatriation 

to NE Circle, 

5.4 	For that evenother*jse also the applicant being 

on normal rouirie transfer on tenure basis, he could not 

have been repatriated to NE Circle and that too without 

asking for his Option. 

5,5 	For that there being no lending and borrowing 

authority as is required in case of any deputation and 

there being no requisition from the NE Circle the respondents 

have acted rnala f&e in issuing the impugned order, 

	

5.6 	For that the impugned order being on dictation 

without any application of independent mind, same is not 

sustainable and liable to be s et aside and quashed. 

	

5,7 	For that the whole design of the respondents to keep 

the applicant in dark about the impugned order and also about 

the letter dt. 27.11,95 and than to pave the way to release him 

so that he bannot have any effective legal remedy is illegal 

and the impugned order based on such illegalities is not 

Sustainable. 
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6. 	Details of Remedies Bxhausted : 

That the applicant states that he has no other 

alternative efficacious remedy except by way of approaching 

this Hon'ble Tribunal. 

	

7, 	Matters not previously fi led orendje fore 
other Court, 

The applicant further declares that he has not 

Previously filed any application, writ petition or suit 

regarding the matter in respect ofwhich the application 

has been made before any Court of law, or any other 

authority and/or other Bench of the Tribunal and/or any 

such application, writ petition or suit is pending before 

any of them. The applicantW further begs to state that 

time to time in every year, he has been making representations 

to the authority concerned but till date no ' fruitful purpose 
have been served. 

B.RelieL. Sog: 

In view of the facts and circumstances stated above, 

it is most respectfully prayed that the instant application, 

be admitted, records be called for and on perusal of the 

same and upon hearing the parties on the casue/causes that 

may be shown, be pleased to grant the following reliefs : 

1. 	
To set aside and quash the order dated 19.12,95 

(Annexure8) with further direction not to repatriate 

the applicant to NE Circle, Shillong from PSD,Guwahati 

under Assarn Circle, 



- 

- ii- 

To issue a direction/declaration to the effect 

that the applicant belongs to Assam Circle 

consequent upon bifurcation of PSD Guwahati 

from NE Circle to Assam Circle with effect from 

1.6.94. 

Cost of the application. 

Any other relief/reliefs to which the applicant 

is entitled to and as may be deemed fit and 

proper under the facts and circumstances of the 

case. 

InterimOrderayedfcr 

Under the facts and circumstance of the case as 
a 	 - 

stated above the applicant prays for an interim relief 

by way of stay of the impugned order dated 19.12.95 

(Annexere-8) with further direction not to repatriate 

the applicantas contemplated in the said impugned order 

from Assam Circle (PSD Guwahati) to NE Circle during the 

pendency of the case s  

The application is filed through advocate. 

Particulars of the I,P.O. 

I.P.O. No. 	 St1iL1 

Date 

- 	
Pyabe at 	 : Guwahati 

12, 	List of enclosures : 

As stated in the index. 
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VERIFICATION 

I, Sri Subhas Choudhury.. Son of late J. Choudhury, 

aged about 54 years at present workIng as Manager,PSD, 

Guwahatj, Assam Circle do hereby solemnly affirm and 

verify that the staternent made in paragraphs 1 to 4 

and 6 to 12 arcs true to my knowledge and those made 

in. paragraph 5 are true to my legal advice and I have 

not suppressed any material facts. 

A-nd I sign this verification on this the 31st 

day of December, 1995 at 0uwahatj. 

I 

• 	L/U 	c14 
- 	Signature 



ANNEXURE 1 

DEPARTMENT OF POSTS 

°ICE OF THE CHIEF POSTMASTER GENERAL, N.E. CIRCLE,SHILLONG 

Memo No. Staff/1251/PsD/93 	Dated 3hillong the 12.11.93 

The following officials are transferred and posted 
to the Postal Stores Depots, Guwahati and Silchar as indicated 
below 

Name and designation 	 Name of post 

P.S.D. Guv7ahatj 

~_ Shri Subash Choudhury,HSG II, 	Manager 
/ Acctt., Shillong GPO, 

2, Mrs. Jaya Banik, P.A.SBCO 	PTA. 
2 	Circle, Office, 3hillong. 

3. Shri 3uren Ch. Das. P.A. 	 P.A. 
Arunachal Pradesh Division 

P.S.D. Silchar 

Shri Rajmoni Roy, P.A. 	 P.A. 
Nagaland D!V±i, 

They shall be relieved only on receipt of order of 
postingfrom the 5updts,, concerned. 

The Postings are made in the interest of service as 
normal spheres of transfer and posting. 

Sd/- Illegible 
Asstt, Postrnater General, 

Copy to : 

1. The 5updt. P.S.D., Guwahati and 5ilchar. The officials 
shall be adjusted against the existing vacancies or 
vacancies to be created by the posting of the P.A.s to 
Guwahati division or Cachar divi sion who has already been approved for transfer under Rule...38, 

2, The Director of Postal Sefvices, Nagalanci, Kohima with 
reference to his letter No. B-363 dated 27,393 He may 
kindly relief the official as soon as order of transfer of 

	

\YT 	either ShrJ. Lakhhmj Kanta Das or Smti Dlpti Kona Das to 

	

I 	Cachar division is issued by the Sr. Supdt, of P.O. 	ilcl- r, 
The Srl Supdtd. of P.O,s Silchar, He may kindly post 

either Shri L.K. Das or 5mti Dipti Kona Das to his division 
under Rule-38. Posting or substitute in respect of the one being 
left out now is being made soon since both of them have comple-ted tenure in the P.S.D. which is a sensitive posting. 

he Djr
'
dtor of Postal ervices, Itanagar. 

he Sr. updt. of P.O.s 'uwahatia, 
The Postmasters, Kohima and Itanagar. 
The Sr Postmaster, Shillong GPO, 
The Asstt. Director (A/Cs) C.O., 5hillong, 



Annexure-1 (contd.) 

9, The  A.A.O. (Bgt) C.O. Shillong. 
10.2he Officials concerned, 
h.P/B of the officials 
12.The Sr. updt. of PMOs, Shillong. 

sd/- Illegible 
For Chief Postmaster General, N.E. Circle, 

Shillong. 

11 

I  
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D EPARTMENT OF POST 

OFIECE OF THE SU)T. POSTAL STORES DEPOT : GUWAHATI-781 00 3a 

Nemo b. SD/BA-11/Ch-III, dtat Guwahati the 23rdNov1993. 

In persuance of chief Postmaster cnera1 
N. E. Circle Ehillong memo no Staff/125-1/PD/93 dt. 12.11.93, 
the following officeals will j oin this office against the 
post mentioned against each. 

Shri Subash thoudhury HSG-II Accountabt 
shillong GPO will joini as Manager, P.S.D. Gwahati relivig 
Shri Haijan ?li officiating Manager whO w*lon relief join 
as Xcountant 11S Guwhtj vide cU. 	 mrno no staff/ 
125-1/PsD/39 dated 16.7.93 ar CO Qiwahatl memo no. Staff/ 
3-14/92 dated I6..93. 

Shrj &iren thandra Des, PA Arunachal 
Division will ioin as Postal AS3t. at P Guwahati. reliving 
Ghri Maheb thanira Dàs, Postal Asst. (Giwahati Dvii.) who V & 
to join as IRPA GPO Guwahati wide Sr. &1pt. of POx s  Guwahati 
memo no. B/A_41/th.-.111...84/c dated 15.6.93. 

3 • Mrs. Joya Bank, Postal As st, SBOO 
Circle office &iillong will join as Postal Asst. at P.S.D. 
Guwahatj against vacant Post. 

(B. B. thoudhury) 
&ipdt. Postal Stores Depot 

O.iwahati-781 003. 

Copy to;- 
1, The Ci1ef Postmaster General N. 	E. Circle Shillong 

The Chief Postmaster Genera). Assam Circle Guwqhati. 
The D.P,S. Itanagar. 

4_5. The 
Sr. Supdt. of Ebts L1il1ong/Q2wahati. 

6-7, The Sr. Postmaster Guwahati/thillorig, 
8. The Postmaster Itanagar, 

911. 	Th e official concerned. 
12. The ;Ccounts Branch P.S.D.. Guwahatj-3, 

13-17 0  P/F of the Of&j1 concer:ed. 
1R. Spare. 

1ipdt. Postal Stores De 	t. 
Guwahtj_7l 003. 

a 1 .-' 
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áiea, Z*, r31/Oeytn/CJ/Ln 	itd at 3ht1cn..1.The 1.12.93. 

In puruncn of V10  C1tf 	 .h.C1ro1,,3h111ong 
Memo Ne. t*tf/125fu.1/P3D/93,dtd 12,11.93. 3hz'l iubhesh ihoudhu.z'y, 
Ar"M A/Cat ThLflon6 .r.o. is tr3nrmrr?d and poatd as Mun.ger 

r 
4WMJØfr.l. 

wapna Dutta l, icCtt.Tht11ong G.P.o. is poitqid  as 
APM #  I/Cs. Shi11on (.V,0. untill furtht'r order. 

V 	 3t,Spt.wf IQat OffIae 
iA 

- 793001. 

Cspy to S.  

I MP 	 The 3r.j'ojtiaeter,Thj11on C.;.o. for Information and 
n.-ceiizu'y action. 

The Chtst [.'.G. 4..Ciroi.,11j1]04 1  w.r,t ftsf/125..1/ 
/P3D/93. 

34. 

5 
-.- 

The ofttotiili concerned, 

The Supdt. P3.D. uwMhatj. 

8psre. 

$r, updt,of Feat OffLaea 
I4eghi1aya DLvLaIen 
S)tllortg 	79031, 



WPARLOWiT OF 	:XZDiA. 

-y: 

OFk'ICE QF 	S.E T1kSTR:iULLCNG GPO. 

•.NO.B2/Trarsfer-uLMputat1on Dated at Shtllong,the 7t.Dec.1993, 

In pursue uce of 3r.Spos gem, N.B1/Deputn/Co/Dn dtd 
1-12-93.hrL ubha sli'Choudhury (A A/C's),Sbflong GLJ has bcn 

L- tL8fsred as the Nanager PD Guwahatt;and already relived frctz 
tnts 011lôc on 3rd,Dec.1993 (a/i). 

bmtt SwapnaDutta,Acctt.&hlllong GPO is Posted s 
;J14 A/C's.ShlUong GPO 'w 4 th efiect from 3rd,Dec,'93 (a/i) tili 

• 	Arther order, 

Jr.P,stmaater, 
tAillOng GPO. 

(.opy ta :.. 
The Pøstmtep (G);Guwah,a ti. GPO.,Zor infornaticn & 
necessary aCttCfl. 

The Sr.Su pd 0g Po&/Shillong -QPU.wlth refce to h43  
l4earn N 	/Dptn/Cs/Dn did 1.12.'93. 
Tb 	A/C's.Sh4llQng CPQ,ior tniorrnaton. 

Sbr S.C.Choudhury (the then R4 A/c 'a ;Shi llon GPO). 
Mana- gar oi.18D,Guwaha t13• 
6mtl Swapna Atta iornecessary acten. 
0/C, 

. 

hil1ong I. 

9 

7 
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DAIFMENT OF POSTS 
u1E 0T.T THE CHIEFPOSTMASTER GENERAL N.E.CIW.. 	 NG 

** * * 

Memco. Est/34-37/81 	 Dated Shillong the J5/94. 

In pursuance to the approval accorded vide Directorate's 
No.. 33-16/92-PE•LII dtth25.3.94,the undersigned is directed to 
convey approval of the Chief Postmaster General N.E.Circle, Shillong: 
to the transfer of the Postal Sres Depot, Guwahati from the admi--4 
nistrative cont'rol of the Chief Postmaster General N.TcIrcle, 

Gene- xj c uwaha t1hssam c2rc les teectfrom o.. :t:rt  
change 	the prest a3Jachnient of the 

and the PSD,Silcharwjll continue supply 	Trms to the units in 
both.Assam and N.E.Circles as is being done hitherto. 

DarlIIra ) 	* 
Asstt. Director (Estt ) 

Copy 

) The Chief Postmaster General, Assam Circle, Gahati 
for kind inorrnation and necessary action. 

• 	 2) The Director neral(Estt) Departrrent of Posts, New 
Delhi-11Q 001. 

3) All heads of rDivisions,in N.E. and Assam Circle. 

• 	 Superintendents of Postal Stores Depot, Guwahati/ 

• 	 5) The Ditector of Accounts(postal) Calcutta-700 012. 

The Supdt, N.E.StanT, Depot Guwahatj. 1  
All- head PBstmasters in N.E.Circle. 

For Chief Pbstmastor Gener1 
- - 	- 	 N.E.Circle, Shillong. 

c:Lt 



S 
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OF POSTSdIDIA: 	 h 
TH CHIEF POST23TER GENPAL:AAM CIRCLE: 

- MC,d.X)oF I3FLA:GUAlL\TI-1. 

Ptd.ab Guwahati the 24-05-94. 

In pursuance of i the approval' accorded vide 
Directoràte 1 s No.33-16/92-0-E.II dtd. 25-3-94 the undersigned 
is directed to convey tte appLJvaI of the Chief Postmaster--. 
General, ssam Circle, Guwahati for transfer of. the Postal-
•3 tores Depot, Gu.:hati from the administrative control of 
the Chief Postmaster General, N.i. Circle, Shillong to the 
aäinistrativc control of the Chi2f Postmaster General, 
.ssarn ircl3, GuwhaU with effect from 01-06-94 without 
any change in the present attachwnt of the units. The PSD/ 
Guwahati and the '__. 'L PSD/Sjlchar will continue 

_--- supply of forms to the units lu both Assarn and N.E.Circles 
as is being done hitherto. 

This is in concurrencewith the Chief Postmaster 
eneral, N.i.Circle, Shllong memo No.Est/34-17/81 dtd.12-5-94. 

J.K.Baihuiya 
it.P.M.G. (Estt) , 

for Crüef Postiiiaster General, 
isssam Circ1e,Gu.,ahati-781001 

Copy tO:- 	-. - 	- 

-1) The Chief Postmaster General, N..Circle, Shillong. He is 
requested to kindly cau..e transfer of the Esstt. file of 

- PSDi'Guwahati alorxgwith particulars of existing staff, 

of Elce early. 
(categorywise) 'on deputation to PSD/Guwáhati to this 

2) The DIrector General(PE-II), Department pf Posts,. 
Dak -Bhawan, New-Delhi- 110001. 

/3) All Heads of Dlvns. in Assam and N.E.Circles. 

R.D.P.S. in N.E.Oircle. All 

S rhe Supdt. ,Postal 3tores Depot 1  Guwahati/Silchar. 

6) The Director of \ccounts(postal) ,Calcutta-700012. 
' 7) The 	 GUw&)ati. 

8) All Head Postmasters in .\ssam and N.E.Cjrcles. 

for Chief Postmaster General, 
ssam Circle, Guwhatj-781001. 
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S. SrIYNA 	 (7 
V 	• 

Shillong 

EST/34.37/! 	 1-07-1994 

Dear Madam, 

This is r 	rdng trinsfer of asHblislulnent of Postal Stores Depot s  Guwahati from the adrinistrtive control of Chief 
Postmster GencLal, Shll3ng to th Chief Postm.-stnr General, 
Guwahati hving rc! 4 reflce to 'our C.O. let ,.r. r!o. Est/24-2/87 
dt 2.6.94 dc'ressd to,Shrj A.fl.1. achr5., DPS, Shillong. 

The prtic'irs ofjstr Jr , all cdres att(-chd to 
PSO Grah;tj in both pernanrt 'nd tenporry status f'rnjhd in 
tho enciosoc! 	annoxure I & 11 ..e hereby trrsforred to Assam 
Circle with effect {rrsm 1--94. The relativs zElishment file 
will be tr;insferre 	pr3±et. 

The p;rttciT ?rc f pol;s 	re furnished on basis 
of vailahIe records which noy k:Indly be confrrnd by the 
Sui., dt. P.S.D. u':ahati who is the DDO for the unit. A copy of 
this lettrr is also endorsed to him for confirmation. 

Vith et req;'rds, 

Enclo :- (2) 	
Yoirs tnC3rely, 

C S. SHyAM 
M 	14. Iavvph n 5. CV!, 
T)P ,Assam Circ in 

th Chic Pot-t?r (Sen2r.:1. 
liati- 7'?! 0 1. , 

/ Copy to 	/ 
1) Sr]. 3.fl.Co;d1-,..ny, upt PD,CUW3hZIt1 for favour 

of inf'l)tjofl Lnrl n.co,arv ct.Ln s discuscd above. 

Circl' offIc, 
11 Sh.1log, 	is riie3t 	to irfr the st?ff of PSD,CuwahaUtp 
IIArclo ofacE', Guwah -itI v,r.t. t1i ab o',e D.C. I/A 	 -- 

/7 	
( 

A.w.D. KAC}IARX 
Enclo -  (2). 	 Direc'bor of.i&tI• Services (}IQ) 

E.ircl, Shill )n-793001 
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ANNEXTJRE_I 

Prtici1ars of peanent poststached to PSD, Guwahati 
:1nsfer ed to Assam Circle. 

,51 	Particulars of No1 of Date of 	SanctIon p rt!cilars of perma 
No, posts. 	posts 	perincy 	nency Issued by Dte/CO 3 Shi.].long. 

1, Supdt (9SS Gr 	1 	1-3-66 	e No. 32-7/6PE dt 20.6.66 
'B') 

2. IPOs (Uniform) 	1'I' 1— 3-73' CO Shg No. Est/AR-284 dt. 16.3.74 

_,
.
113 
	

Manager(HSG.II() lt/' 1— 3-65 '- CO Shg No. Est A/}284 dt 18.9.65 
... 

4, Asstt,Manager. 	1y' l962V CO SH No. Est A/x_606/SD/Pt III 
dtd 23.8.62 

/ 5. Accountant 	. I 	1.3.70' 	CO SU No. Est WX-606/SD/Pt.III 
dtd 16.7.68 

6. T/S PA 	 11 	I-9-62 	CO SIl No, Est A/X_606/SD/pt III 
/ 	 dtd 23.8.62 • 

2 / 
7, T/S PA 	 (2 )' 11_3 	SH No. Esf/1i7/76/cTI 

dtf 25.2.86._- 

8. Carpenter 	1 	1-9-62 	CO Sfl No Est A.x_606/sD/pt. I 
dtd 23.8.62 

..9, Duf try 	 1-9-62 " CO SH No. Est A/So/Pt. IV/2 
dtd 23.8.62 

/L0. Ofderly Peon 	1/ 1-9-62'---  CO SI! No. Est A/SIhIV/2 dt 23.8.62 

J.. 0fice Peon 	1/ 1-9 62 	CO SH No. Est A/S/2 dt 23.8.62 

v'2 Cl a ss IV 	(9J1_9_62 	CO SF! No. Est WSD/tV/2 dt 23.8.62 
1 /13, L/R 	 l-3-68 	CO SH N. Et A/X606/SD/pt. IIIil 

dtd 16.7.68 - 

'! 	14. L/R Class IV(4 	1/ 1-3-73 	CO SH No. Est A./Sb'IV/2 dt 8.5.78 

p 215, Farash(NT) 	1" 1-9-62 	CO SF! No. Est A/SDfIV/2 dt 23.8.62 

A-1- 6. 
Chowkjdar'. 	 1-9-62 	CO SF! No, Est A/SD//2 dt 23.8062 

Chowkjdar. 	1' 	1-3-68 	Co SF! No. Est A/Sr/IV/2 dt 1607.78 

Safalwaja 	I LZ  1— 3-73 CO Sli No. Est A/SD/W/2dt 8.5.75 

P 	 ___ 2' 	1— 3-05 co SF! No. Est /10-17/76Pt.I 
• 	 dtd 25.2.86 

20. Jamadar 20 % 	27 1-3-85 	CO SF! No. 'st/J.0-17/76/Pt.I 
LSG (N.Test) 	--f 	 dtd 25.2.86 

/ t1J1i 	
'2 

1)c3 	0~ 
_ 	

. .2/.... 

(' 
/ 

y 



_L2  
Atfl!EXLJRjI 	-' 

Partic )lars of tQmpox-ry posts attached to PSD Guwahati 
transfer ed to Assarp Circle. 

Si 	Particu&-.ars 	No. 0Uf 	Perio 	Sanction prtic1ars 
No0 of posts 	posts 	creation w dch re- 	of retention memo. 

tamed. 

1 	Group D 1./fl 	I ' 4-7 79. 	28.2.93 	Est/6-1/76 at 16.7.92 
(Non-test)  

2 ASRM (Bag) 
in HSG-I 

/ 
1 . " 1-8-88 by 

upgradation 
of ASFtM(Bag) 
in ASP/ASRM 

Ca dre 

The original ASRM (Bag) 
post was made permanent 
w.e.f. 1-3-85 vlde CO 

.,' SI4 No. Est/10_17/76/I 
dt 25.2.86. The post 
was upgradated to HSG.I 

Dta No 6-51/85- 
PE.II dt 13.10.92.7 



e 

--2-- 

Note;— 	It Is presumed that the following posts were 
div'rted to PSD Silchar. Sj:dt PSd. Guwahati 
will kindly confirm. 

1. Duf try - I 	st - made pmtt w.ef. 1-3-67 vide CO SU 
No. Est A/SD/IV/2 dt 16.7.68 , 

'.4. Jamadar I post— made permanent w.e.f. 1.3.85 vice CO SU No. 
20 % 	Est/10_17/76/Pt. I dt 25.2.86 
(Test) 

3. Jamadar 	I post - made perm a nent w.e.f. I —3-85 vide 
(non —test) CO Shillong no, Est/lO 17/76/Pt. I 

dtd 25.2.86 

Li 

-J 
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UFFICi Jj flLi OdIiF 	f:.jfjj\ 	iiL j'J  ..CIRCLi 	IlLLONG  

.. 	 JtH hiHong Lh? 

fo 

2 	 n 	it in, 
UJd 	Li. 

13 ti.2S t for 	ronnt of d ?ViLi Lion (Juty ) -U b.., 3flC'?. 

ef :- 	'our No. 5J/-u/h-11i 	dated 14-I0-3. 

1', in1y refer to this office letter of even no. dtd. 
• '•3 O ). )3 regarJin' above rnnLioned subjCt in hich it was alr'eady 
intimated that posting of the RiJ from neiqiibouring divisions 
consbitutes 	 not deputation and hence no deputa- 
tion allowance is admissible 0  

- Any officiaIsiii11ina to con tiic& in the P3f) ithout 
extra benefit may be intimated for I ostinq back to their divisions. 

.M 

-. 

C L . 
rtsstt.Postmaster General(Staff) 

0 

I 



DEPAflT.!ENT OF PASTS: INDIA 
OFFICE OF THE CHIEF PO3TIASTFR GErIERAL: MSAM CIRCLE: 

1E0H0OOT RF /iU 	ATT 1 

To, 

he Suprit. Pôal Store Depot' 
GU,2h_3. 

N o EstJ29_7J7qJ 167 	 at Guwahati the 29.11.93 

Subject: 	Request for nyiient of ijeoutati on (Duty) 
Allowance. 

Rpf: 	Your letter No. SD/BA-j1/Ch.IJI dated 5.11.93. 

/,ith reference  totyour ahnveletter,this is to in 1jm3te th:t the CflPC for d)jSjbj1jtV of Deputation 
(Duty) ai1c,ncc 's c1irned by the 'i(four) off icils has 
been examined. I nm dirctpd to ay that the c1eputtion 
(duty) a)) owance is not d:ii ssjhi as the pos tinpis On kV 	t cmi re b: I ; in 	rout i n ç;iflr 	 fl' 	cJ t j i p the V I 
of depioywen 0  

ic\3 . 	 ) 

Asstt.Djrectnr(Ect) 
for Chief Postmaster General, 

eN 	 i\ssam Ci rcic', GuwahAti-781 001. 

LAI—, r 

içct 
-k M 	- 



- 	 - 

jF: ICL OF }{ CHI E POT LT. . G : !LP. AL , A 	V. C T  rc u 
- 

o,t-ff/7/1,94 P-I t e 	t Guwhti th' i--1 ~--' 

A 1.jrovi of 	h 	Thief Po trn stei Cen r.i 

.As;rn CIrclo, 	ht1 	hzxy conveyed for xFpt 

f the I11.'.Li:, :f c 	cf 	 ( o n dor. - 

1.tic) 	 .;1xc1€ to  

ffct. 

;hri 	 ou:u y 	 P 	d 

(Cr aeput3tiJn I xo:a 	jha1.Pot1 ;ri.) 

On rIef, th€: Off ici&1 	s, k hi pot:inc3 

OdOI Lxou his pi:nt u nit um:cr 	i.rc1e. 

	

: 	
. 

;stt. 'otster 'nra1([tfD 
Pox Chtf ?osr:st:r ener31 

	

1rc1, 	 1 - 7B1)C. 

Chicf 1'M, 	 S hilIong for 
infonntion 	ii 	cessary action i1.th ref cror 
to hi Wo. 	ff/3i/P/J3 dtcd :2-1 1-93. 

.SPOs, 	(lya 	viion, :hIlionq. 

ahati -1 

 

6i11 pie ise, post 	HG-IT 
(cn) OfficI to 	Cu/. 3h3ti for the })o:t 
of Mnger, PC/Guvihati. 

P5tstr, M4nq/Cuahati G..C. 

.updt. P3D,:k'hrti v.ith rcfxnce to hi 
'Jo.3JO-207 did. .27-11-93. 

Potmstot enora1 
!:;. 	ii:ic- , 	uwht1 - 	 1. 



To, 

• The. Hon hi e Chief Postmaster, General 
No±t1i Eastern Circle,Shillong 
•Shillong'793 001 

'Subjet: Transfer and Posting at Postal Stores 
Depot,Guwahati- case of.Shri S.C.Choudhury 
Nanager,Postal Stores Depot,Guwahati 

Respected Sir, 

4 	 With profound respect and humble submiss- 
ion, I beg.to lay the 4 following few lines for favour of 
yd..sympathetic consideration. 

That Sir, Ihave been transferred and 
posted as Manager Postal Stores Depot,Guwahati in the 

interest of service as .a normal sphere of transfer and 
posting vide.your.mezno No. Staff/125-1/SD/93 dtd 
12.11.93for a,tanure vice vacant post. 

That Sir, it has been clarified vide C.C. 

Shillong memoo. Staff/125-1,sD/93 dtd 19.11.93 that 

posting of Postal Stores Depot,Guwahati, constitute 
regular posting and not deptation. 

04 That Sir, it has further been clarified 

vide C.O./Shillong memo No.EST/297 /79/167,dtd 29.11.951.  
that postingat PSD,Guwahati is.on tenure basis in a 
routine manner andnot outside the field of deployment. 

• That Sir, PSD,Guwahati bi-furcated from 
N.E. Circle to Assam Circle w.e.f. 1.6.94. According to - 
normal sphere of bi-furcation) establishment of PSD, 

Guwahatj transferred to the Assarn Circle with Assets 
and Liabilities. Accordingly, the respected DPS,Shillong 

vide his D.O. No.EST/34-37/81 Dated 1.7.94 addressed 
to the DPS,Guwahatj, transferred the relevant establish-

ment of PSD,Guwahatj from N.E.Circle to Assarn Circle, 
with clear direction to the APMG(Staff) N.E.Circle, 
Shillong to transfer tt the staff of PSD,Guw.hati to 
Circle office,Guwahati with reference to the above D.O. 
It is therefore, there is no dispute that the PSD, 

Guwahati bi-furcated from N.E.Cjrcle to Assam Circle 

with assets and liabilities. 

60 That Sir, at this stage officials working 
at PSD,Guwahati treated to have on deputation and force-

fully repatriate to the N.E.Circle against will and 

contd.... . .2 
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axd appi. to thiseffect, perhaps contrary to the 

RR1tRhiiXkMzXt 	norms as explained in the 

paras' refered to above. 

() That Sil-, it is learnt that the respected 

Superintendent, PSD,Guwahati, reported against me by 

m&dn some imaginary allegation to malign my official 

positicn to meet the end of his desire to transfer me0 

It Is therefore pray to your goo&self, that before 

taking &9nizance of tht report, I may kindly be provi-

ded an Gpportunity to defend the allegation. 
In the premises of the aforesaid fact and 

circumstances it is prayed to your honour, kindly to 

IA 

	

	 look in to the matter and justice he mated and for which 

act of yoir kindness, your petitither shall remain ever 
pray. 	- 

With regards, 

Yours faithful),y, 
o 

S.C.Choudhury 
Nanager,Postal Stores Depot 

Guwahat 1-781 '003 
Copy to' :The Honble,Chief Postmaster Generál,Assarn 

Circle,Guwahatj, for favour of information 

and necessary action. 

Yoursfaithful)y, z 

Place:.Guwahatj 	- 

Date- 26,12.95 
S.C.Oodhury 

anager,Postal Stores lbei pot 
Guwahati-781 003 
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IN 7HE CENTRAL ADMINISTRATIVE TRIBUNAL:GUWAHATI BENCH' 

G U W A H A TI 

O.A. No.1/96 ..- 

Shri Subhash Choudhury ...Arnlicant. 

Ujn of India & Ors, 	
Repondents. 

-AND-  - 

In the matter of : 

Written Objection against 

interim relief sought for by 

the pp'licant. 

-And- 

Written Objection 

The humble Respondents submit their 

Written Objection as follows :- 

1. 	 That no order of repatriation has been 

served on  the applicant and as such there is no cause 

of actIon of the .pplication and hence question of 

interim relief does not arise. 

Contd. . . . • . 



2, 	 The app1icatio is pre-matured end, hence 

ijebie to be dismissed. The letterNo.Staff/57/1/94/Pt.I 

dated 19-1 2-95 was issued only to CPG Shjliong & ors. 

but not to the applicant. 

S 	
t 

3. 	 That the application is not maintainable 

in law as well as it facts and as such the same is liable 

to be dismissed, 

4, 	 That the present Postal Stores Depot has 

all a long been under control and management of Chief 

Postmaster Gereral, N.E.Circle,Shllong till, 1-6-94 and 

all salaries etc. were paid under the authority of 

Chief PMG, N.E.Circle, Shliong. In fact, the applicant 

is an employee inder the, control and management of Chief 

PMG, N,E.Circle, Shjl long. But from 1-6-94, this Stores 

Deotwhere the applicant was serving, came under the 

control and management of CPMG, Assam Circle, as per 

order of the Irectorate, New Delhi conveyed b the Asstt. 

Director(Est), 0/0 the CPMG, N.E.Circlè,Shjlloflg. 

AnnexureA'is the 'copy of such letter 

dated 12-5-94. 

5. 	 That the same order at Annexure 'A has 

also been conveyed by the APMG(Estt) .0/0 the CPMG,Assam 

Circle,Guwahati to Chief PMG, N.E.Circle, Directorate, 

New Delhi etc. videletter No,Est/24-2/87(44)dtd.24.5.94. 
C0ntd,.... 
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Annexiire-iV is the copy of such letter. 

• 	6. 	 That the AssttDirector(Est),O/O the Chief 

P.11.G., N.E.Circle, Shl1ongvide his letter No.Est/34-

37/81 dated 1-7-94 transferred only the p0sts of permanent 

and temporary be longs to Post 	e al Stors Depot tp Assarn 

Circle but not the incumbents who h0ld those posts. 

• 	They are to.he repatriated as they belong to N.E.Circle. 

Annexure- t C' is the photo copy of such letter. 

7. 	 That while the applicant was serving in 

Shjllong General Post Office, under N.E.Circle, he was 

transferred to Postal Stores Depot,Giwahati as the Postal 

Store-s Dep 0t was under, the a&rinistrat.ive control and 

management of N.E.Circle, •Shjllong vie memo 0o.Staff/125-1/ 

PSD/9'3 dated 12-11-93 by.APiG(Staff) Silong. 

Annexue-'D' is the photo copy o such 

transfer letter.  

That it may be mentioned that the 3/0 the 

C.P.h.G.,N.E.Cjrcle, Sbjllong has maintained applicant's 

seniority and lien in service alongwith' hjs 3ervice Book etc. 

9. 	 That the Repondents beg totate that 

the applicant has not filed any option paper to the 

CPiG, Assani Circle at the time of bifurcation of original 

- N..Cjrcle to N.E. and Assem Circles jth€ year 1988 or 

thereafter......  
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thereafter and as such., question of granting interim 

relief does not arise's  

p 

10. 	That the Respondents - beg to state that the 

applicant is nota deputationist; but he is servi.in 

N.E.Circle and repatriation comes only when the. Postal 

Stores Dep0t has been transferred to Assam Circle with all 

the p0sts therof. The applicant being an employee of N.E. 

Circle, so repatriation comes. 

That the Respondents beg to state that the 

applicant has not been absorbed in Assam Circle and as 

such, question of interim relief does not arise 0  

That your Respondents beg to state that there 

ar no reasonable,, grounds for granting interim order as 

prayed, for by the' applicant. 

That your Respondents beg to state that it is 

a fit case for refusing Interim .reljef to the applicant. 

It is, therefore respectfully prayed that the 

H0n'ble Tribunal jiay be pleased to reject the - 	- 
prayer for interim order as prayed for by the 

applicant 0 	. 

And for this act of kindness, the Resondents 

shall ever pray. 	- 



C 

VERIFfCAT;ION 

-. 	- 

I, Chri B.B.ChoudJ-rnry, Superintendent of Postal 

Stores Depot in Assam circle, Guwah,,ati do hereby 

solemnly declare that the statements made aove are 

true to mkowledge, belief and information, and 

-; 	I sign the Verification on this 	3rd day ofJanuary, 

1996 at GUahatj. 

S 

• 	 fl 	 - 	 •• 	 • 

* 	 - 

4 
- 	

Dècjarent. 
-5  ti,JSuctt 

• - 	 Posts) Stores De$t. 
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DEP RTI'EI' P OF P0 STS 
Cl!; O' TH1' ljIF rJOSTMASPER CENEflAL 

S 	
0 

1emc-'o. Est/3_3781 	 Dteci Shilj.ong the  
In pursuance d) Lho cIrpov1 r coLiej vido J) irecorota' 

No. 3316/92_1)1 d.25.394 thO undartjicned is dircc tcva to COnVOY -O
pproval Of the Chief Postmaster Gerier1 N.E,Cjrcle, Shiliong 

to the tran5fer of the Postal Sres Depot, Guwahati' from the mi- 
nistrative control of the Chief 	stmaster General; N.E.Cjrcle, Shillong to the administrative control of 

the Chief Postmaster Gene- L 	:1ral Guwahati A am'Cjrcle,s 	g with effect from 1.6.94 without any change in the present a a:iachm~i~nt of the unit • 	
' 

and the PSD,SI16har will Continue' supply of forms to the units 1n 'bothAssam and N.E.Circles as is being done hitherto. •. 	
' '0' 	 ( S 

( Darh1jr ) 
Att. Director (Estt ) 

Copyto - 

The Chief Postmaster General, Assam Circle, Guwahatj 
for kind 1normation and necess, action. 

 The Direcr neral(Estt) Departnt of 
ID 	 Posts, New eihi-ilo 001 k  
All heads of ('Divisions in N.E.and Assam Circle. 

\) \e  ''Superintend en ts of Postpl Stores Depot, Guwehatj/ 

) The Director of Accounts(postal) Calcutta_700 012. 
The Supdt, N.E Starrn Depot GuWhaLj. 
Ml head P8stmasters in N E C1rcje. 

~ X` 6; For 	

- 

hiofPo3LmatcrG1 

03 
H 
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DEPARTMiT OF POSTSIflDIA: 	 h • 
r 

	

	 f1sE1O THCHIEF POSTMiSTER GENAL A3Ai4 CIRL2 
.,4G1.)OOT BH . 1A GUth\WTI-1. 

. 	' 

4OCST/24-2/8744) 	Dtd t uwahati the 24-05-94. 
t!r 

• 	
.. 	' 	.-' 	.L n puisuince ot .l 	the approval qccorded vide 

Directorate's No.33_16/92_tE IT dtd 25-3-94 thd undersigfled 
isdirectad to convey the c1pkiLual of the Chief Postmaster 

It
General,',ssam Circle, Guwahati for transfer of the Postal-

tor&G iepot, Gu ihti from the acimini '3tra Live control of 
IL. 	the Chief Postnster Genera) N L Circle, Shillong to the 

' a -njnjstratjve control of the ChL.f Postmaster General, 
ssam jrcle, Guwahatj with effect from 01-06-94 without 

cYanychange in the preset-it attachulLnt of the units. The PSD/ 
A 4 C,uwThatj andthe 	 PSiJ/3jlchar will continue 

supply of forms to the uuts itt both Assam and NE.Circles 
a;isbeingdone hitherto. 

' 

This is in con4urrence with the Chief Postmaster 
; General, N.i Circle, Shllong memo No Est/24-17/81 dtd.12-5-94. .......... 	J.. 	' ..V-. 	. 

[çOL. 	A c11I" 	 ( J 	Bir'huiya 
J pi C (xstt), 

	

•;-I '.:. .:- • . 	. 	 frCnief Potster General, 
- 	 /ssam Circic,Gu,ahatj-781001. 

	

I 	 •• 	 ,, 

. 	CopyY.1to:-. 	 - 
 .  

• 	1) The thief Postmaster eneral, N.L.1rcle, Shillong. He is 
2 	rejuested to kindly cau.e transfer of the Esstt. file of 

•  •.• PSD,'Guwal-iatj alongwith particulars of. existing staff, 
categorywise) 'on deputation, to PSD/Guwahati to this 
office'. earls. . .,... .' . 

2) The DIrector General(PE-II), Department Qf Posts 1: 
•Dak-Bhawan, New-Delhi-.. 110001. 

• . 	. j./3) 'All Heads of Divns. in Assam and N.E.Circles. 

All R.D.P.S. in N.E.Cjrcle. 

• . . 7/ 	). The Supdt.,Postal 3tores Depot, Guwahati/Silchar. 

6) The Director of .\ccounts(Postal) ,Calcutta-700012. 

The 	 Guwahati. 

8) All Head.Postmasters in Assam and 'N.E.Circle. 

• 	• 1. 

-S 

( l). 
• 	&/'. 



; 	

: 	
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4 E) 	 Aix Lftfi_ -  

• 	 Shillong 

1Q74'4994 

• • 	Pear Mdam,. 

1 •  

Thi.s s regarding transf or of es,blishr'ent of Postal 
StorésDopot, Guwahati from the administrztive control of thief 
,Postmaster General, Shllong to tho Chief Postmster Generel, 
Guiahati hving ref erencd to your D.O. letter No. 2st/24-2/87 
'dt 2.6.94 addressed to Shri A.N.D. (achri, BPS, Shillong. 

f 	 4 

p 	 The perticulars of posts in all cadres attached to 
• 	PSD Cuwahati in both permanent and tenporry st3tus furnished in 

the enclosed annexure I & Ii re hereby transferred to Assam 
7 	-Circle with effect from 1—.-94. The relative es 4,ablishment file 

will be transferred scpart6I3 
- 	 - 

The particul.ars of posts are furnished on basis 
of aai1able records which may kindly be confirmed by the • •, 	
Supdt. .P.S.D. Guwahati who is the DDO for the unit. A copy oi 
this letter is also endorsed to him for confirmation. 

With best regards, 

\'ours sinc2rely, 
Enclo:— (2) 

4 	 1' 

?1 Sim M.Iawphniew, 
• 	 DPS,Assam Circle r  

'< the Chief Postrmstr Generi, 
:0 	 Guwahati— 7u1 001. 

to: 
I) Sri B.D.Choudhury, Sup't PD,Cuwahati for favour 

of inforat±on rici necessary action as discussed above. 

2) The s;tt.Pt':t 	r'cr1(S) Circle ofFice, 
.Shillonçj.IIe is raquectd to trnn1cr the tf of PSD,Guwahati to 

• 	Circle of rice, Guwahati w.r.t. the ab o,e D.O. 
3)0/c 

• 	•• 	 (? 
( Ai .1) • KACHARI) 

Enclo* (2). 	 Direcrbor of 	ti1Serv1ëes(fIQ) 
• .• N.L;ircle, shiLl rig-793001 

C f  

1 0  



L4jParticulars of No. of Date of 	Sanction prtic'ilars of perina No. posts., 	f.,' posts permcy 	nency issued by Dte/cxJ,shjjjong. 

IPOs.t(Unjform) 

4 3 Mana ger(HSG. Ix 

Asstt,Manag, 

> 5.Accountant 

:3! 4  

:I ,6 . T/S PA >c 

7 .4T/SkPA 

: 8* 4,4  

1/ 1-9-62V CO SR No. Est A/X.6O6/SD/pt XXI 
dtd 23.8.62 

1.3.70V CO SH'No.Est A/X-606/SD/pt.III 
odtd 16.7.68 

1-9-62 ' CO 511 No. Est A/X_606/SD/pt.xIx 
/ 	 dtd23.8.62 , 	

- 16 -7i•o 
5FI No. C- st_/l  

dtf 25.2.86 

1/ 1-9-62 k— co SH No Est A.x_6o6sD/pt. X 
dtd 23.8.62.. 

L/ 1-9-62 %1 11 
 CO SI-I No. Est A/So/Pt. IV/2 

dtd 23.8.62 
,10Oder1y.peon 	1, 1-9-62 - CO 511 No. Est A/St'IV/2 dt 23.8.62 

fo 

lIOff1ce.Peon 	1/ 1-962- Co SI-I No. Est A/SD/IV/2 dt 23.8.62 y  

~0 ,  

	

c)/1-9...62 	CO SR No. Est A/SD/V/2 dt 23.8.62 

	

3L/RIA 	1/ I-3-68' co SR No. Est A/X...606/SD/pt, IIL./ 
dtd 16.7.68 1 •  

	

1-3-73 	CO SR No. Est A/S'IV/2 dt 8.5.78(f 

2I5FaDaSh(NT)LvJ, 	 1-9-62 	CO SI-I No. 1 st A/SD/LV/2 dt 23.8.62- 
41 

	

-16ChowkjdarVY- k1 2/ 1-9-62 	CO SR No. Est A/3D/V/2 dt 23.8.62 

	

ar 	
- 

1' 	1-3-68 	CO SI-I No. Est A/S1r/12 dt 1667.78) 

18.Safajw1a! 	, 	 1- 3-73 CO SI-I No. Est A/SD/W/dt 8.5.75 

Tes 1- 3-35CO SI-I No. st /10-17/76Pt.I 
-. 	 dtd 25.2.86 

	

.2f::: 1-3-35 	CO SR No. 'st/10_17/76/pt. I 
dtd 2 2 36 

HI 

= 

11 

1 

 

1e 

MIM 
I --- 	 - - 	

- 

..i-
IIr -J'. : 

-- - 

, 

1-3-66\" Dte No. 32-7/66-PE dt 20.6.66 

1-  3-73" CO Shg No. Est/A284 cIt. 16.3.74 

1- 3-65'CO Shg No. Est A/2e4 dt 18.9.65 

DI, 

1 

ANNEXJflE... I 

iParticu1ars of permanent posts at 4:ached to PSD, Guwahati 
14Lnsferred,.to Assam Circle. 

, 



79 	28.2.93 	t/3 6 !/76 dt 16 . 7.92 V' 
( • 	 : 

1.-O--38 by 
up gr. dat ion 
of ASfl?i(Iag) 
in ASp/I'Sfl 
ciro 

The original ASPJ.i (Og) 
pest was mde permanent 
w.n.f. 1-3-25 v5-rio CO 

/1S}1 !o. Est/10_17/76/I 
dt 25.2.86. The post 
vec !3 upgradttd to IiSG.I 

, 'vido Cite No 6_5L/85- 
PE.II dt 1.3.10.9207 

- 	 - 	

d 	
II 	I I! II JJ 	 - 

I-c 

t![Jj 1.t 

Par'U.c 1ars c tircrry 	tz ..att:ch'd to PD Gu:;ahati 
trznsfor ed to Assarn Cjrcle. 

Si 	Prt.cui- rs 	F.cf LJa - c of 	.ocItTho 	cion prticiars 
No. of pssts 	posts 	oretion w lich re- 	of retention ierno. 

Group I) L/1 
(Non-test) 

ASRM(Caq) 
• 	in HSG-I 

= = = 	= = = 	 = 



AtaL 'e' 

• -, - -___ 

- p 	
-- 2 -- 

Note: 	
It is P Surnod that th following posts wore • 	 divor 	to PSD Sflcfr, S• PSd. Ghtj 
will kindly confii. 

1. Duftry . 1st • ndo pntt 
No 	 J.367 Vido CO S! . Est A/SD/XV/2 cit 16.7.g 

. Jrna 	I c05t nc; 	
w.e.f. I.3.:5 vido CO SU No. 20 	Est/ioj7/7G/t I cit 25.2,6 (Thst) 

3. Jamidar 	
ccs - macJo porrnncpt w.of I

vido (o —test) COShiliong no, Est/I X
7/76/t. I dtd 25.2.86 

I] 
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DEPARTMENT OP POSTS 
OFFICE OF THE CHIEF POSTMASTER GENEL: 

Memo No. Staff/125...1/psD/93 Dated Shillong,the 2.11s93• 

The following officials are transferred and posto to the Postal  Stores depet,.Guwahati and IkkkIMM Silchar as indjated below : 
Name and designation 	

Name ofpost 

3) Shri Suren Ch Das,PA 

2) Mrs Jaya Banik,pA,SBCO 

1) Shri Subash Choudhury,H3jI,Acctt 

Arunachal Pradesh Division 

Circle Office,shillong 

Shillong 

GPO P.S.D. Guwahetj " 

PA 

Manager 

PA 

PS.D. Silchar 
1)) Shri Rajmonfey, PA,Nagaland Dn. 	 PA 
2 	 They shall be relieved only on receipt of order of posting from the Supdts 0  conceed. 30. 	 The postings are made in the intrest of service as normal spheres of transfer.. and posting. 

• 	

( L. Munga 
) 

Asstt. Postmaster General(StafØ 
Copy to :— 1) The SUPdt.,P.S.D. IGUWatI and Silchar, The 
Officials ahall be adjusted against, the existing vacancies 

Or vacancies to be created by the posting of Lr, PAs to Guwahati 
division or Cachar division who has already been approved for transfer under Rule-38, 	. 

The Director of Postal 	 ohima  with reference to his letter No.n-863 dated 27.8.93 He may 
kindly relief the official as soon as order of transfer of 
either Shri Lakshmj Kanta Das or Srnti DiPti Kona Das to Cachar 
division as issued by the Sr.supd.t. of P.Os Slichar. 

TheSr.Supdt.of POs,Silchar. He may kid1y post either Shri. L.?.Dae or Smti Dipti. Kona D&s to his dIvji0 under Rule-3$.Posting of substitute In respect of the one being left out new is being made soon since both of them have comple.. ted tenure in the P.S.D. which is a sensitive posting 0  ' 4) The Director of Postal Services,I.tanagar. 5) The SroSupdt.pQs.Guw 
6,) The Postmaster,Kohima and Itanagar. 

The Sr.,FJdX%1x14 POstmaster,shjll.ng GPO 
The Asstt. Direct.r(A/Cg) .C.Ø.Shilleng0 The A.A00. (Bgt) sC.O.Shillong, 
The Officials concerned. 	

S 
V . 	 11) P/F of the Officials 0  

12) The Sr0Supdt..f POSsShilleng. 
S 	

•' 

for Chief Potmagter General • 	, 	
. 	N.EeCjrc1e Shillong 

Y. 
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OP 1  

ItF- 
'I - 

Shri 	3oslt 	Cho'jrlh'jj-.,  

, .,c  
t43ri'Sur 	:J 	L's, 	-- 

i 	C'a U 	I 	P 
A 
• 	4 	 ) . 	hr 

..Shri R 	irnoni Roy, 	P.A '!a3arci . Dn. 

Thq fc1l"jr offici1s Pre trr 	:-'1 and nw 1& to tko1osn tsm T C rats 	 1 	 A 
11-0 

Toy 
r'ca+ 	 I 

. 

_. 	.; 

H 

T" s11 to relilvod only in rcoi:t o' 	r tinq from r 	
Cr! 

• 	.., 	 --! 	in tho interF normal 	h. c- tzonsUr and postin g , 
of 

.1 	

. 

Cppvto..: 	 ,• . 

. 	1) The Sut. , P..SD b  : \vof1cja.ts shall ho 	lutec3 acjpst - ;r eviso., 	•,•.;,, VCIi 'es to he Cre F ted h  

	

or Cachar, ';'i.nr 	 .• 	
. ......... )5- 	 Rule—SC. 

C 	
2) 1he Eector of Pcstal Spr0co s,  Wj+hreferenc to his NO& Mo; ?.36Z 

r'r_v ci p 	p o f YiN el , as 3 "09 	 - :• 	i;cr  
Win L:;:s or 	 •j 	............... •: r 	r JI 	I 	 J 	, 

OC 	'lthor s) 	 .. r. 	Crn 	 !v.
I 	 '

Or unr1r'r Ftiilo_8Posting - r s,bt 
MOW Is-being made socfl sinui both of i'r -, 

	

in the 	S ) vhjcl, ' 
'hr Wractor r C 	

— ç  Proval 
) rh  

rs,  ! 	
n E I 	 I 
	-Tbv Am.Lirc! 	/ 	_ 	3! I 

L. IQ) ir 	. ..- 	 rr 11r 	t 	
T.).tr.t1 IL) i/i-. ci 	(1 	.j 1 -  I 	4s*It17) 'Th. 	 ri 	I 	Shillong.  i _i* .; ! *

, I 	
I 	 Lflr •: 	 - 	I 
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• BEFORE THE CENTRAL ADNINIRAT.VE, 	1AL 	 -ION 
GUWAHATI BPINCH 

1 
O.A. No. 	1/96 	 I 

Shri Subhash Choudhury .•... 	pplicant 

-Versus- 

Union of India & Ors. 	... 	Respondents 

REJOINDER TO THE JRITTEM OBJECTION FILED BY THE 

RESPNENTS. 

The ap1icant begs to state as fo1ows : 

That the applicant has gone tbough the 

wri.tten objection against the interim relief s9ught for 

• bythe applicant and has 3understood the contents thereof. 

Save and except the statements which are specifically 

admitted hereinbelowi other statements me. in the objection 

are denied. Further the statements whic' are 	ot borne 

on records are also 	are denied and the respondents are 

put tothe strictest proof thereof. 

That before 	ea1ing.with the various contentions 

raised inthewritten objection, the applicant begs to 

• 	tate that the instant O.A. was admitted by an order dated 

3.1.96. As regards the mt rim relief, show cause notice 
was 	issued making the same returnable on 23.1.96. Pending 

• 	 • show cause to be submitted by the respohdnts, the intetim 

stay was granteby order dated 3.1.96 to be remained 

effective upto 23.1.96. On 23.1.96 when no written objection 

Was filed in response to the show caee notice against 

the interim relief prayed for by the applicant, the 

Coritd..P/2. 
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Hon'ble Tribunal was pleased to make the interim order 

absolute with the direction that the interim order 

passed on 3.1.96 will continue. Presently there is no 

occasion for vacating the interim order ixf kx ahd the 

ir1stnt O.A. may be finally heardby placing the.  matter 

before a Division Bench inasmuch as although the subjet 

matter has been made to appear as a imple case of transfer 

but in fact certain intrinsic and important issues are" 

involved in the matter. 

• 	3. 	 That the applicant furth begs to state that 

the written objection as has' been submitted by the 

respondents' is full of misrepresentáibn of facts with the 

sole purpose of misleading thisHon'.ble Tribunal 'on which 

scoee' alone, the same is required to be rejeOted. 

• 	4. 	' 	That with regard to. the statements made in 

.paragraph 1 of the written objectin, the applicant begs to 

state that the O.A. was filed' making a' grievance against 

the Annèxure-8 order dated 19.12.95 and thus the said order 

clearly gave rise to a cause of action for preferring the 

instant O.A. It is immaterial as to Whether the apolicant 

• 	was servd with any, copy of the order' of repatriation. 

• 	In this conriection,'the statement made in the O.A. may be 

referred to. However, the subsequent development in 'respect 

• 	of. the interim order assed'by this Hon'ble Tribunal 

on 3.1.96 belie the contentions ,of the respondents' . The 

respondents cannot take the plea of 'no cause of action" 

• 	and at the same' time issue orders adverse'ly affeóting the 

applicant. In this connection, it may be stated thtt 

pursuant to the impugned order challenging in the O.A. 

- 	 '. 	Contd ... P/3. 
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'(Annexure-8) the Supdt. of Postal Store Depdt (Respondent 

No.. 5) issud order Mo. SD/BA-11/CHII' dated 10. 1.96 

' conveying the order of reatriation of the applicant. 

Thereafter again vide'ox 	letter No.B/A-41/CH-II dated 

22.1.96, the, applici-rt was sought to be relieved from 

the pnst being held by him. Further the office of the 

Chief Potmaster 'Genra1 issued anothr letter No.Steff/ 

57-1/94 Part-li dated 12/16.1.96 issued to the Supdt. of 

Postal Store Depot, Guwahi-3-directjno the release of the 

applicant. "The reponden No. 5 also informed the 

applicant vide his letter No.SD/B-207 dated 9.1,96 

that hisapplication' dated 8.1.96 regardin' stay has been 

forwarded to the Circi'e Office.All these letters/orders 

will go to show two things firstly, the respondents 

shave not cared to honour the interim order passed by this 
Tribunal 

Hon .lble 'doxrk and. sec ndly they' have made false statement 

before this Hon'ble Tribunal that there is no cause Of 

aátion because no order of repatriation has beefi served 

on the applicant. But on the other hand, they have been 

i,ssuing orders of repatriati n of the applicant. In view 

o,the above, the respondents are liable for '±XX suo moto 

contempt proeeding to be initiated by this Hon'ble 't'ribunal. 

They are also liable for appropriate proceeding of making' 

'false statement before this Hon'ble Tribunal. 

Copie of the orders dated 10.1.96, 22.1,9, 

12/16,1.96 and 9.1.96 are nnexed herewith 

as ANEXUPES-A B C & D respectively. 

5. 	That with regard to the 'statements made in 

paragraphs 2 and 3 of the written objection,. the appicant 

reiterates and reáf firms the statements made hereinabove 

Contd. . . 
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and stoutly deny that the iristant O'.A.' , là prematur'ed. 

The instant O.A. has been rightly filed and the respondents 

are liable for contempt of court proceeding for making 

false statement before this Hon'ble Tribunal. 

That with regard to the statements made in 

pararaphs 4 and 5 of the objection, the applicant begs 

to state that as per own admission of the respondents. the 

Postal Stores Depot came under the control and management 

of Chief Postmter Gereral, Assam Circile as, per order of 

the Directorate. The applicant is part and parcel of Assem 

Circle with effect 'from 1.6.94 consequent upon bifurcation 

of PSD from N.E. Circle, Shillong to Assam Circle, •Guwahati. 

That with regard o 'the statements made in 

paragraph 6 of the objection, the appiiant 'categorically 

denies the contentions made th'er in. There is no indication 

'in the 'letter dated 1.7.94 (Annexure-C to the objection) 

that it is only the post which' have been' transferred to 

Assrn Circle and not the incumbents hàlding the posts.' 

In this connection, it is stated that consequent upon 

bifurcation vide CPMG's letter dated 1.7.94 not only the 

posts 'as shown in AnnexUres-I and II which are transferred 

but also the inöumbents'o the posts as per the norms 

of bifurcation. Some instances are given below : 

(a) Shri RK. Chakraborty, holder of the post of ASRM 

(Bags) at Si. No. 2 of Annexure-2 has been promoted 

to the post of Asstt'. Director ('Mails), office of the 

Chief Postmaster General, Asam Circle, Quwahati against 

leave' vacancy vide CPMG's Memo No Staff/3-4/92 dated 

1.7.94. Against the said official has been transferred 

to hold the post of A3RM (Bags'), PS.D., Guwaiati vide 

Con d .... P/5 
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. 	C.O. Guwahati NethoMo. Staff/3-4/92 dated 17.894. 

(b) Further the incumbent at Si. No. 12 of Annexure-1 

has beeh granted house building advance , of Rs.18,240/- 

vid6 CPMGsAssam Circle Memo No'.AP/27-762/93 dated 

2411.95.. The financial assistance to the floo 

victims of the oostal employees of Assam Circle was 

also granted to the incumbent at Si. No. 12. of 

,Annexure-1 vicle CPMG's letter No.WLF/276/95 dated 

29.11.95. 	 . 

From the above, it is clear tha the holders of the posts 

at-Annxure-I and II are deemed to be absorbed and accommo-

dated inthe new Circle on bifurcation. Therefore, the 

incumbent at Si.,  No. 3 of Annxure-I 1.e. the applicant 

cannot be discrimirit.ed. The plea of the. tepondents. is. 

far from truth. 

Copies of the memoda'ed 1.7.94, 17.8.94, 

24.11.95 and 29.11,95 are annexed herewith 

as NNEXURES-E F G & H respectively. 

	

8. 	 That with regard to the statements made in 

paragraphs 7 and 8 of theobjectio,n, the applicant begs to' 

tRtx reiterate and reaffirms the statements made 

hereinabove. It is categorically denied that the office 

of the Chief Postmster General, N.E. Circle, Shillong 

has maintained applicant'.s seniority and ileniri serviee 

alongwith his servie book etc. In thisconnection, it is 

stated that the Service Book, Personal Files and all othe.r 

relevant servee records are inaintained by the respondent 

No. 5 himself and not by the CPMG, N.E. Circle, Shillong 

as st8ted bythe respondents. . 
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That the appiloant categoriQally denies 

the statements made in' paragraph 9 of the objection 

and states that the r spondents have made false statement. 

with the sole purpose of misleading this Hon'ble Tribunal. 

In this connection, it is stated that at the time of 

bifurcation of original N.E. Circle to N.E. Circle and 

Assarn 'Circle i the year 1988, the applIcant 'duly 

exercised his option on 6.6.88 to the authority .through 

proper chainel as per'rule ad'the said opti'on was 

forwarded to the Senior Supdt. of Post Offices,f 

Neghalaya Division, Shillong for nward transmission 

by the 'PostLmaster,.Tura vide his letter No.AI/Staff/8_89 

dated 6.8.88. Thus there i material suppression of fact 

by the respondents. unbecoming of model employer. On this 
S , 	 ' 	

score alone, theresponde nt s * please as have been raised 

in the written objedtion are not sustainable and liable 

to be rejected. They are also liable for appropriate 

proceeding for making misleading statements before this 

HotYble'rribunal. 

000y of the letter dated 6.6,88 and its 

forwarding letter are annexed as ANEXURES-I 
0 

 

and J 'respectively. 	0 	 , 

10, 	That ith regard to the statements maäe in 

• 

	

	 paragraph 10 of the written objection', the applicant begs 

to state that by their own statethents, the respondents 

• 	 admitted that the apolicant Is not a deputationist. However, 

• ' 	 the applicant ha been described as a deputationist. Thu's 

- 	the respondentsthemselves are not sure of' their own 

stand in the matter. Further as pc their own statements, 

Contd.. .p/7 
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P.'.D. las been transferred to Assam Circle with all 

the posts thërof. Thus there is no earthly reasons as 

to why the applicant should be sent toN.E. Circle more 'so 

when he had exercised his option for his repatriation 

to Assam Circle way back in 1988. 

It is a faôt that 'nor to 1.6.94 all the 

employees working i.the P.S.D. Guwahi were under N.E. 

Circle including the, aplicant.' However, after 1.6.94 

they are all eiployeCs of the Assarn circle. If any emp.loye 

• 	 desires to go back to his old Diision/Circ1e'.he is 

* 	 required to exercise his option and/cr to make rerresenta- 

tion seeking repatriation to his old Division/Circle. 

Other'ise the employees are deemed to be opted and 

absorbed in the new Division/Circle as the case may be. 

The folowing examples will fortify the c&athof the 

,anplicant: 

The applicant while was working at Shillong 

GP.O, was temporar 	clerk. The then Original Lower 

ssam DIvislo was bifurcated to Lower Assam Division 

and Sh±long Division in the year 1964 (first bifurcation 

faced by the applicant).' The app:icant made representation 

seeking his repatriation to the 'th'en Lower Assam Diviion 

(now renamed as Guwahati Divisiofl) i..ehis home division.' 
N .E. 

The Postmaster General, Xxxam Circle, Shi'llong allowed the 

repatriation vide his No.Staff/A/Z-15/64 dated 20.7.65 

• an accordiggly, the apolicant was posted at Guwahati• 

University Post Office vide Sr. Supdt. of Post Offices, 

Lower Assam Division, Guwahati's letter No.B/A-4/CH-II 

dated 25.7.85. 

Cont:.... .p/8. 



Again original N.E. Circle wa s bifurcated 

to N.E. Circle and Asaci'Circle in 1988 (applicant faced 

the second bifurcation). The applicant, was placed in the 

N.E. Circle as the applicant onthe date of bifurcation 

was working at Tura under N.E. Circle, though the 

applicant belongs to Guwahiti Division under Assam Circle. 

The applicant accordingly exercised option on 6.6.88 

as stated above seeking his repatriation to Assam Circle. 

• 	
The applicantwas transferred t.and posted in the 

P.S.D. Guwahti in December 1993 while P.S.D, Guwahati was 

under the N.E. Circle. The P.S.D. 'Guwahati was bifurated 

to Assárn Circle with effect from 1.6.94 and therefore, 

the applicant was' placed in the Assam Circle. As the 

applicant did not exercise opt iqn or made any representation 

to go ?ack to his old circle i.e.. NE. Circle 

kka a tkax 	 a±N± The applicant is 

absorbed in Assarn Circle at pare with the other employees 

and accordingly, no question of hisrepatriation arose. 

That with regard to the statements made in 

pararaph 11 of the objecti'n, it is stated . th4 kka  

Oonsequent upon bifurcation,with effect from 1.6.94, 

the applicant is'deerned to have been placed/absorbed 

in Assarn Circle as per rule/criteria as was done in 1988 

consequent upon bifurcation of Qrigiflal N.E. Circle to 

N.E. and Assarn Circle. It is deiied that the applicant 

has iot. been absorbed inAssamçircie. 

• 	That wIth regard' to the. stat.ernehts made in 

paragraphs 12 and 13 of the objection, the applicant while 

denying' thecontents raised therein.bgs to state, that 

Contd ... p/9. 
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there are reasonable grounds in granting the interim 

relief more so the written objection filed by the 

respondents are fulle of su'pressionof material fact. 

Thus the interim order is not only required to' be made 

absolute pending decision in the ± main O.A. but the O.A', 

itself deserves to be allowed with cost to the applicant. 

The respondents cannot adopt a double standard on pick and' 

choose basis as per their own convenience.' If the stand 

of the respondents in the instant case is allowed, the 

same will'.be violative of Articles 14 and 16 of the 

Constitut•ioi of India and there will be miscarriage , df 

justice. Eqity and fairplay demand, that the applicant 

be, bestowed with the relief' sought' ,for by him in the O.A. 

13. ' 	That under the facts and circurnstance's 

stated above, the written objection filed by the 

respondehts are not maintainable and liable: to be rejected 

mekin the interim order granted in favour of the apnlicant 

absoltte till dispo'sal of theO.A.'  

Verification..... 
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VERIFICATION 

I, Shri Subhash Chancka Choudhury, the applicant 

in O.A. NO. 1/96, do hereby solemnly affirm anc1  verify that 

he statemeits made in the rejoincer are true to my knowledge 

I have not suppressed any material facts. 

And I sign this verification on this the 

day of April 1996 at Guwahati. 
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wo. 	/:.3A11/Ch II 	:ted at GUw8hati-3 the 10.1.96. . 

In prsuaceof Chief Postmaster General, Assam 

Circle ,Gu2ahati letterNO. Staff/57/1/9 4  Pt I citd 19.12.95, 

• 	it is hereby conveyed the order of çepstriatiofl of follow 

ing officials 	 now on deputation to Postal 

storeS Depot,GUWRhatiYJih irranediate effect. 

Sri sb ash Chouchury, 1anag?r, Postal Stores 

Depot,GUwahati ( On <puition frQm reqhalaya Postal Dn.) 
The afore's id official on relief on office 

arrangement should report to r..updt.of Post Offices 

iioghalaya Dn. nd seek his postth' Qrder. 

( r3.r3.Chou0hUrY ) 
Supdt.POStal stores Depot, 

,Guwahti-78l 003 
Copy to :1) The Chief ,  Postmaster Generalil5Safl Circle 

Guwahatic,t. c.O./GH letter no, cited 
above • I I II 

z2) 
The ch. :4 .tmastOr General, i.r.Circle, 
rhillonC 	information an n/a 
The 	halaya fln. for information and 

The 	/Cuwhati )n. for informatiOfland 
n/a. 

51 The P)anaç;?r, postal 3tores !)epOt,CUWahati 

6) The offIcial concerned. 
7)P/F 
8) Spare : 

Superin4efldeflts 	/ 
Postal Stores Depot,GUWahQti 

• • 	 181 003 
I 	• 
:1 

• 	

• 

• 	
• 
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- 	hc 1oi1.owiig tranfc 	 pttirg St-Ier 

	

.3UC' 	tbe iritt.rc t o 	'rvicc t 1i&'qe iIune'iictc? 

c 	 : 	- 

Jy L(nt:. K1.ita 	 On 

r 1 ir f Jn 	 r. 	rnrrrt 	tr;.i 	rrc 	ar' tster 

as 	 /Guhati -3 Tel irving hri iuItøh 

Ciouh -J.?: 1:nger P /iati*..3(cL 	ttin from 

ei1t 	r ctai n.0.0 rept a,teo vLe U. c t 0 k.tf/7/1/94 

t-1 tlt 19-12-95. 

	

r,;3up1t.cs 	j 
Ciati r,thtwitti;781001, 

Uopy t02- 

,-' 	1-.-2) The 	o4l. ici.1, 	caric. 

 The 	IT a:L' tiAe  

 The 	r,P,1,uwILhc i;i G. ?.O. H 0 trill kin! iy 

e±ec 	the c(ioi1 er 	office rz'angernent 

4tlY, 

) The Sup -t 	rt/u' 	i1003 

& ) The 	OhIcr PiG/P 	tzuvi CJtc' e , Gu-th.ti: ri p 

COto 	'n io.it 	f/7/i/4 	t-..IA t' 

19-12-5, 

hti 	1ti:-781 001. 

H 
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• 	 DEPARTMENT OF POST; INDA 
• 	 OF ICE OF THE CHiEF POSTMASTER GiINERA, ASAM CIRCLE 	j 

CU\H4TI - 7810()1. 
/ 

The Supdt.,PSD, 
ha 1.1 - 30 

I 

No. taf t/37- i /9 Pt. -II Dated •t ('wahati the jO 1.96. 

ep;tritien/Trafl3fcT of Shri 
Choudhury, ;re r, 	D/(u-!hti from 
PSDJ(-&iI)ti_ to N, Ii. Circ.lo, Sill onq. 

Your No.S)/13A-1 1/Ch. -I 	Dtd .8-1-96. 

I am d'irccted to info.rm you that the 

Ofiic 	y be relievcd on offi.c ar n0er-icut immodiatol y 

but the substitutC con bc posted ihen staff po;ition in 

• 	the (iv:LsiOfl isi!rpxovedo 

2 

--- 	 - 

0 • jir) 
Astt, Post •r General(Staff) 
For Chief Postmaiter Gcneral 

Circle, Guwahati -781001. 

1. 	 The SSPOs,vahati.4 will kindly refer to 
this Office letter o' even No0 dated 1912-95 
and obtain willnoss from IISG--IT({'CR) 
Officials for 4iiepost of Manager, PsD/mY. 
and forvard the/me to this Office for 
approval. 	'I 

• 	2 • 	 The Chief PM& N. E. Circle, ShiU ong. 

For Chief Postmaster General 
Assam Circle t  Guwahati - 7810010 

00 

I 

I3 
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iilPAl.TM NL' OF POSTS 

OF 	i: C}IIEF Pos'rtiAST! 	GENiRAL: 
a 

No. Jtaff/3-4/92 	 . 	dated at Guwaha.i. the 1.7.1994. 

The C iif 	Pos.m ster General, Assatu Cirele, 	
15 pleased to 

follov.ing orders I s:ue 

	

the in the interest o 	service. to have 

I irned1a tC C I f (C t. 

sariap, 1DPS(MailS) RO Guwahat is 	sted as APMG(Estt/ 

tc3g), CO 	w.lVi ti (iii PS Group-B c. p;ci ty .,Ithout any p y benefit 
in Group-A post) vice Sri J K BarbhUiYa granted EL for 45 days wef 

1.7.04. 

Sr i  K Charabarty, ASiM(Bag), 0/0 the Supdt PSD Guwahatii 
;romoted on adhoc and purely terrpprary ba.i s to PS Grou-B and 

posted as ADPS(MuiIS) RO vice Sri B S oadaV, tran$fErrcd. 

The adhOC promotion of Sri RK Ch.krbarty will nither confer 

any rIhi: upon him to claim çegular absorption in the cadre, nor 

ui' temporary pruiiOtiofl will be coun ted toarS teniorlty for 

jUOWCtiQfl c next hiher grade. He may be reverted at any time on 

joining of regular incumbent in the posts.' 

This is :in cancellation of this office order No,Staff/3-
4 /9 2  

dated 28th June/94. 

Usual charge report may he furn!:ilied to all concerned. 

C SARA) 
pr ( STAFF ) 

0/0 Ci (CUh1'1'ATI1 

Copy to:- 

1, The Chief PMG, N E Circle, Shillong Lot jnfutiatiOfl. he posting 

order of Stri Fl Ahmed, an approved PS Group-B officer may be awa1t 

The DA(P) Caleutta. 	 not 
L
i  The Apt40('ll:stt/Bldg), Co Guw-,hti. lie should/extend his leave. 

4-6. OfficerS concerned. 
7-9. pFs 

ADPS 	Co/RO, GuW ahati 
AAO Bgt, CO/RO, Guwahati 

12T19. All Group Officers in C0/R0,Guw:hati 
,20. cPe Supdt. PSD, Guwahati for Information and necy. action. 

21.00 

L 	
C sJR11A) 

APT4G(STAFF) 
0/0 CPMG: GU,AHATI-1. 

te 

O.Vocs  
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DEPARTIVIENT OF POSTS 
FIC CF THE CHIEF POSTMASTER GENERAL: ASSAM CIRC1JE'GUWAHATI 7 S 1 OO 

Staff/3-4/92 	 dated at Guwahati the. l7.8.l9 4  

The following order of transfer and posting is issued 
Ln the intre5t of serviCe. 

Sri J K Barbhuiya; APMG(E&B) Co Guwahati on expiry of his leave 
will join his original post viCe APMG(E&B),CO Guwahati relieving 
Sri B 5 Sadap. 
Sri B SSadap, presently working as APMG(E&B)CO Guwahati, on 
being r€lievcd will join as AD Mails, CO Guwahati 	 the 
local arrangement vice Sri R K Chakrabarty, reverted to ASRM(PSGT 

Sri R KChakrabartY, of ftg as AD Hails,CO Cuwahati on being 
.,NY - 
Nj 	relieved and on reversion to ASRM(HSG-I) will join as ASRM(Bag) 

PSD Guwahati against the existing vacancy. 

4. Sri H. Ahrned, an approved PS Group-B offiCer who has been allotted 
to Assam Circle on transfer from NE Circle is posted as SRM(St) 
Guwahati RMS, terminati'ng the local arrangement vice Sri G 

G S.ing1 

reverted to ASRM(HSG-i) cadre. Sri Ahmel .  my join this Circle 

only after 31.8.1994. 
The posting order of Sri G G Singh is beirg issued 

5eparately. 

Usual charge report may be.furn4shed to all concerned. 

(I C SARMP.) 
APMG(STAFF) .  

Copy to:- 	 0/0 CPMGUAHATI1 

1-5. Officers concerned. 
6-10. PFs 

The APMG(E&B), CO 
AD Mails, CO 
SSRI1 GH-Dn, Guwahati. 
SRM(Stg), Guwahati RMS, Guwahati 

d5. Supdt PSD Guwahati 
The Chief PMG, .N E Circle, Shillonq wrto his o.Staff/9-2/88 
dtd 8.7.94. He is requested kindly to relieve Sri H Ahed by 

31.8.94 so that he may join this Ciclo only after 31.8.94 as 

ordered. 

HRO Guwahati 
i9.00/Spae 	V 	 V  

(I C SARM1) 
V 	

APMG(STAFF) 
QC' CPMG:GUWAHATI-1 

V 	

V 

V eó 
te 

/ 
V 	OO 

V V• 	 V 
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• 	 DEPARTMENT OF POSTS.: 
FFICE OF THE CHIEF POSTMASTER GENi 	 G1i\HAT I. 

4. 
 AP/ 	 -2-------- 

In continuation of thi 	- 	of even No. 
dted 	_-__, sanction - of the Chief Posaster General, 

Assam Circle, Guwah ti is hereby convo ed to the p yment of a 
0 sum of Rs. 	 (Rupees 	 tQt 

only to Shri/Sm 	 ing the 
second and last instaiment of the House Buildinct AdvancçTh 

S 	

- 	 A 	f 
amount r. resen 4O%/$% of the tothi grantof Rs.X5-3Q 
(upees 	 ------- ) only 

sanctioned vide C.P.N.G./Guwahati memo of e'ven No. dated 

---
S 

The terms and conditions of the advance is laid 

down in this office memo of even No ---------- —.-- --------- dated 
----and the said Ministry's memo, referred to above 

remain unaltered 

The amount is debitable to the Head 7610 AA 
Loans to Government Servant etc i\A. House Building Advance 

"Plan" 0  

C 

Astt 	o,snaster Geral, (A/Cs) 
For Cil

2 	 en 
ef. Pornas.terGneral, 

Ass camC'ic1é 5, ( uwa1- ati-8i.OQ 1. 
I 	t- Copj forward ._t - 

The Director of ?ccoints (Postal) Calcutta,fbr 
in7tion 

for inormetion and necessary action.This refers to his letter 

NO 9_ated 

3 	 The Pt Mster/ 

for effectiQg payment and the date of payment may please be 

intimated to this office early without :Eail. 
4 	 Shri/Sintj. 

information, He/S--e is directed to construct the house as per 

rlans already furnished to this office. No dc:viation will be 

allowed unless prior written permission of the Head of the 
Department. 

5. 	 Office copy. 

For Chief 	Aa t_e­r General, 
ssamn Circie,'ahati-781QQ1. 

%e. 



Y/-<  AV 
- 	

DEPTRTMET OF POST 
PIOE OF THE CHIEF POSTMTSTER NERAL:ASSAM CIRCL 	-. H T, - -_ 

temo.No.WLF/276/gS 	 da'ed at Guwahat.i the 29.11.H 

flctiOn of the Chief Postmaster Ger:erj,Assan -  Cj''1 
the President,Zssam Circle 'Postal Staff Welfat -e Bard,Guwct i: hereby conveyed for payment a!: 	ii 84,QOQ.00(Jupes One Lakh Liqt 
Four thousand) Only as financial assistance from Circle Wnlfr- 1C: the fficia1(s) particularised in the encioed list t th' 

- hwn against each for the lass of their properties in th fin: 

The amount will he debitable frm circle wel [:' 1:U: 
Th:eesurer, \ssam Circle Posmfi Staff We1far Board will remit 
same on' receint stamped receipt in ACG-17 duly countersi(ined 
Heads of division with designation stamp. 

(S.Ghcse) 
'elfare Officer, 

for Chief Postmaster Oencr] 
Assarn (.ircle, Guwahatj_1. 

npy to :- 1) Dipak Chakrahorty AAO(PLI) & Tr??asurer, Assem Circle 
Postal Staff We1f:.re Board, C,., Guwahatj for effec- 
ting payment to the heads of division of the respectiv 
fficjls, 

2) ADPS(A/C), C.S,, Guwahtj for inFoatjor ;md naces - --action, 
H 	

) SSPOS,Guwahatj (4) SPS,NC1hCriXSPCSTeU, 
of PSD,Guwhtj ( 	PS,Dhubrj (9) Manager 4MS,Guwh - j 9) SSRM,Guwahatj (10) Svpdt. cf P.C.s,Nowgong 0  

- They w:ll send stamped receipts in .hCG-17 ckno-
lodging receipt (f: amount shown against their units to 
the Treasurer, On receipt of the consolidated incest, 
they will mak2 paent to the officii ender thci r 
control as per enclosed list ensuring that 'le'uhle 	a 
should not be made. If any efficial(s)from ha enclo-
sod list was-paid earlier due to flood cecured in the 
year 1995, their name may he deleted from the list -':s:3 
may be infood o this office immediately 0  They sheulH 
also ensure that paid voucher/remittance partilar xx-: 
sheuld be sent to this office immediately aLter rnskinq 
payment. 

11) All offjcj] ConC(rned. 
-' 

i- 
 - 	 7cI )  

for Chief Postrnster Gencr -"L 

Assam Circle, Guwahati-1 

•• • ••• 00 

tet 

oc 



c0Uo/(.U. 	U tiULi. 

DEPARTMENTAL kq  

No 	Name & designation of the off ic&al 	amount sanctijned: 
with office to which attached. 
Laksi kt.Ba,rman,ASPOS,R.O.,GuWhati 	Rs.800.00 

Jbgendra Natli Deka,PA HSG-II,R.O.Guwahati Rs.800.00 

Bas.anta Kr.Pabha,S/S,C.O.,Guwahati 	- 	Rs.800,00 

I Tankes.war Deka,PA,C,O.,Guwahati. 	 Rs.800.00 

Mathura Boro,PA,, O,O,,Guwahati 	 Rs.800.00 

Santi Ratn Saikia, O/S, C.O,,Guwahati . 	Rs.800.00 

Rs.4800,CO 

P.S.D.GUWAHATI 
DEPARTMENTAL 

31No 0 	Name & designation of the official 	Amount Sanction 
with office tj which attached0 ' 

I., 	 Narayan Sara,!k,PSD,GuWahati ' 	R.BOO.00 

Md 0 Tajuddin med,r'D'.,PSD,Guwahti 	R,800.0 

Md. Babar Au, Gr'D',PSD,Guwahati 	Rs.BOO.DO  

Rs2 400.00 

•...... 

)-.- 8%60 
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'U 	 TUTDIANT POSTS ND TELEGRAPHS DEPARTi'tT. 
S OIPIOE 06' Tf[E S 	StJPERINTE.WDEflT OF POST OFFICES: 

¶ 	 LOWER • ASSAM DIVISION : GAUHATI. 

i11iO rO.B/A_4/ChuI. 	Dated at auhati,tho 25-7-65 

I 

a. 

in pursuance of the Po3tmaetor-Geflral Shillong memo 
Not.ff A/Z-15/64 20-7-65 the following orders ienued. 

-Thri Subo Chandra Choudhury lately Temporary cierk 
Lyer Asm Division now /clrk 3hilLn SiVi2±Ofl 

!ho iia heei ordered to be reparatod to this divi6ion 
on bcin gr relieved from Shil'loni Division will join 
at Gaithati Univereity P.O. a3 a cLerk. 

Sd!- T.P. Bora, 
Sr. S erixteden 	of P,Os, 
Lower Assaxi Dvision,Gauhat1. 

Copyto:-   S  

• 	i The Superintendent of P.Os Shillong division to 
reliver the officthal at an early date • The personal 

I file OR-, fileo and a copy of the gradation list 
may kindly be sent to this office immediately tfter 
i'uie relief 

The Postmaster-Genral, Aom 'Circle Shulong. 

3, uiePostmater Gatthati. 

The S.P.M.Gauhati Univerisiy. 

4y/uu1, 
S 	

I 

Sr. Superintendent of P.Os, 	 S 

Acixi Division,Gat&hati. 

Wall 

-- 

4 - 

t v  

o• 
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THE CENTRAL ADMINISTRATIVE TRIBUNAL 	c 
GtMANATI BENCH 

IV 

O.A. No. 1/96 	 1'  

Sri Subash Choudhury 

I 	 -Vs- 

Union of India & Ors, 

-And- 

In the matter of : 

Written statement submitted by 

all the respondents. 

WRITTEN STATENT 

I, Shri J.N.Sarmah, presently working as 

Asstt, Postmaster General (Vigilance) in the office 

of the Chief Postmaster General, Assam Circle Guwahati 

do hereby solemnly affirm and declare as follows : 

1. 	That I am the Asstt. Postmaster General (Vigilance) 

Assarn Circle, Guwahatj and I am qcquainted with the facts 

and circumstances of the case. I have gone through the 

copy of the application and have understood contents 

thereof. Sae and except whatever is specifically 

admitted in this written statement, the other contentions 

and statements made in the application may be deemed to 

have been denied. I am competent and authorjsed to file 

the written statement on behalf of all the respondents. 

Contd..P/2 



'I 

2, 	That before submitting parawise replies to the 

original application the respondents deem it fit to give 

a brief history of the case for proper adjudication of the 

matter. The brief history of.the case is as follows : 

B1IE? HISWRY 

The Postal Stores Depot was under the. control 

of the Chief Postmaster General, N.E.Circle, Shillong. As 

per prvisions laid down in para 7 (j) and 7(11) of DG P&T 

Memo No.35-12/61-M II/C01,IX dated 28-7-62 staff of PSD 

including Higher and Lower Selection Grade except group'])' 

officials are manned from nearest postal division on rota-

tional transfer basis. Accordingly Shri SubashChoudhury, 

the then Asstt.Postmaster(Acconts).Shillong GPO an official 

of Meghalaya Division was posted as Manager,PSD,Guwahati on 

23-11-93. The Postal Stores Depot was brought under the 

control of the cPMG, Assam Circle since 1-6-94 without any 

change in the present attachment of the unit vide letter 

No.Est/24-2/87(44) dated 24-5-94. Consequent on the transfer 

of PS]) it was decided with the N.E.Cjrcle adninistration 

that PAs working in PS]) from other divisions of N.E.Circle 

will continue to work here till they can be absorbed and 

repatriated to their own home circle. 

Accordingly order of the repatriation of the staff 

are being issued in phased manner keeping in view the 

ability of the N.E. Circle to absorb them. The name of 

Shri Subash Choudbury is still in the gradation list of N.E. 

Circle and his next higher promotion case is also under 

process by N.E. Circle, a letter from AD(PLI) No.Staff/9-3/ 



1 
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-3- .  

95 dated 20.2.96 addressed to Supdt. PSD, Guwahati is 

annexed for kind perusal of the HOn'ble Tribunal. 

Copies of letter dated 28.7.62, 23.11.93, 24.5.94, 

I 	2.5.1994. and 20.2.96 are annexed herewith and the same 

are marked as Annexure Ri, R2, R, R4 and R5 respectively. 

.• That with regard to the contents made In 

paragraphs 1,2 and 3 the respondents have no comments. 

That with regard to the statements made in 

paragraphs 4.1, 4.2, 4.3 and 4.4 of the application, the 

respondents beg to offer no comments as the same being 

matter of records. 

That with regard to the statement made in paragraph 

4.5 of the application the Respondents beg to state that 

it is a fact, that composite N.E. circle was bifurcated to 

Assam Circle and N.E. Circle.' But the applicant did not 

exercise any option at the time of bifurcation and no 

option paper is traceable in respect of Shri Subash 

ChoudJ. ury vhich was intimated by APMG (Staff), N.E. Circle 

vide Memo go. Staff/125-1/psD/93 dated 25.1.96, As no 

option was exercised by the applicant, he was transferred 

• from APM (Accounts) Tura as APIVI (Accounts) 8hillong. Had 

he exercised any option for Assam Circle he would have been 

transferred to Assam Circle instead posting as APM (Accounts) 

hillong. Therefore the contention of the applicant made 

in the application is denied. 

Copy.of letter dated 25.1.96 is annexed herewith 

and the same is marked as Annexure 86. 	. 	 - 
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6. 	That with regard to the contents made in 

paragraph 4.6 of the application the respondnt beg to 

state that as a routine nature the applicant was promoted 

to HSG-II and posted as Manager PSD 'uwahatj as it is 

standing order to man the PSD Guwahati from neraret 

D1V1S!O. As because in 1993 PSD was under the control of 

N.E. Circle, Shri. Choudhury was ordered as an official of 

nearest Division of N.E. Circle. 

7. 	That with regard to the contents made in 

paragraphs 4,7, 4.8 and 4.9 of the application the 

respondents beg to state that PSD was transferred to Assam 

Circle with effect from 1.6.94 with its existing establish... 

ment post but regarding staff, it was decided to repatriate 

in the parent circle in a phased manner i.e. the existjn 

staff will work in PSD Assam Circle so long they cannot be 

accommodated in their parent circle as stated in Annexure R4 

above. The transfer of post does not mean automatic absorption 

of staff of other circle, As PSD is not a direct recruiting 

unit and it is the responsibility of the nearest division  

to man the PSD, hence question of permanent absorption  

does not arise at all. Therefore the contention of the 

applicant is denied. 	 - 

8. 	
That with regard to the statement made in paragraph 

4.10 of the application the respondents beg to state that 

the deputation allowance was denied as because the postIng 

was on tenure basis in a toutine manner and not outside the 

field of deployment vide ADEstt) Memo No. Est/29-7/79/167 

dated 29.11.93, 

Cntd. . .P/5 
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That with regard to the statements made in 

paragraphs 4.11, 4.12, 4.13 and 4.14 of the application 

the respondents beg to state that the order was issued 

as because at the time of allotment of Postal Stores 

Depot from N.E. Circle to Assam Circle it was agreed 

that staff of N.E. Circle at present working in PSID will 

- 	- . 	be repatriated on completion of tenure or as and when 

theycan be accommodated in N.E. Circle. 

further, the claim of the applicant that he is 

a staff of Assam Circle,. is not true. !is gradation 

list is still maintained by the N.E. Circle. He case for 

promotion to Higher Selection Grade is under consideration 

by the N.E. Circle and his C.R. called for by AD(PLI) 

0/0 .the CPMG, N.E. Circle vide order No. Staff/9-3/95 

dated 20.2.96, XXXW 	X±X± 

Hence repatriation order to N.E.  Circle is fully justified. 

That with regard to the statements made under 

Caption ground 5.1 to 5.7 of the application the 

respondents beg to state that in view of the statements 

made in reply to para 1 to 4.14 of the application in 

para 1 to 9 of this written statement the applicants 

ground is baseless and thus the application is liable to 

be dismissed. 

That with regard to the Contents made in paragraph 

6 of the application, the Respondent beg to state that the 

applicant did not exhaust all the remedies available 

before him for redressal of his grievances. 

/ 
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12. 	That with regard to the contents made in 

paragraph 7 of the application, the respondents beg to 

offer no comments. This being the matter of records. 

13• 	
That with regard to the contents made in paragraph 

8 of the application., the respondents maIntain that inview 

of the fact Stated against replies 1 to 7 above of this 

written statement, the application has no merit and deserves 

no relief and as such the application is liable to be 

dismissed. 

14. 	That with regard to the contents made in paragraph 

9 of the application, the Respondents beg to state that 

in view of the fact stated against replies in paragraph 1 to 

13 above in this written statement, the applicant is not 

entitled any interim order. 

15. 	That the respondents beg to state that the stay 

against the transfer order granted by the Hon'ble Tribunal 

has putthe Department in a great diff1c1ty in manning 

the PSD by the eligible person available in Assam Cirthle and 

in repatriation of the staff of N.E. Circle to their parent 

circle. The respondents prayied for vacation of the interIm 

stay order granted on 3.1.1996. 

I- 
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V E RI F I CATION 

I, Shri J.N.Sarmah, presently working as Asstt. 

Postmaster General (Vigilance) in the office of the Chief 

Postmaster General, Assarn Circle, Guwahati as authorised 

by all the respondents do hereby solemnly affirm and 

declare that the statements made above are true to my 

.knowledae,xxd belief and information and I sign this 

verification on this the Sday of 	1996 at 

Guwahati. 

(.3 - 	Declarent 
issil. Postmas1eg Genera! (Vig I 
4uam Circle, Guwahaa-7aJ9,, 
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Copy of Monio 110.35.jj,'61.)4,II/C0 It dt.23th 31y, 1 62 from the D.OJ&, now DoThj to all Hands of irr1ea, . . 

  

il 

Subs1.. NOM1 111sation or Postal 8tock flopots and P4 T., Forms Ctoron. 
S..... 

At pDoønt the Postr]. Stock Dopotø are nttciied to the Cfrclo ()fflc os as far as staff and o5tab1iTthom, mtttei'o cre eo ornod nnd nxo plriood in ohnro of flom. gazottotho.tjc0 designated - s t!anngorn, With th e  expansion of P8T corvicon, thci existing cet..up Of the 
POathi Stock Thpot and the arrflngomentsfor procuromont, 
•u.torage and die rthitjon of the nrticj of post, Stores and stationery, printiz 5  ntorgo and 	ttb distrib.itjon of P&T forms and fabriention of miforrno, 
etc have boon found to be far too in1equnte to meet the incrood demar1. The P(T Fortjj co?!rljttoo ppOint_ mont in the year 1957, after a tiu'owjh enquiry into 
this cYuestion x'000rn:enj, in pnrne 116 anil 117 of their report, the roorg(njtjofl ot the prosont POtj (tock Depots including the three P& forui Stor by establishing  19 Regional P°t1 Btoros Dcpot9 a's soprrnto unita to 
be placed under the chargod of Class II gazetted ofiicor, 
2. 	Th Oovernmont, while accepting tho above 
reoonlnrnndntjon of the PT Forms Coiriltteo, have to begin with, cnnctiony3 ni posts o. P.B.S. 	II Buporinton() ants for roorruil ing tho following Po] 
$tock Depots and P&T FormsStoro5 oil the 11481; 
roe onr1er1o(l by the P(JT Forms Commit toot... 

Postal Stock Dopot Shillong, 
Pta]. Stock Depot Calcutta. 
Postal Stock Depot Patna, 
Pçst2 Stock i)Opot flacirag, 
Pbsta]. Stock Depot iruohirappa1].j. 
P6st]. Stock Depot I3arthiy, 
Pstr1 Stocic Depot thmodnbod. 
P Fvrms otoro Calcutta. 
P&T Forms Store 

The POstpj Stock Depot Shillong, altar roorCnnja.. 
tion, will be h.tftod to Onuhati ni brany,h depot at 
Gauhoti will ho nma1grupatc1 with the math depot. For 
this purpose D.P.T. Chiflong hai air'n.c1y tkn nocossnry 
nccornmoiUon on rent, The Postal stock Depot.Cnlcutta 
and the P&T Forms B-tore Calcutta will be eonlb1no4 together to formi a Postal stores Depot at C1tt as recomonded by tho HV Forms Comrijtteo. The Poitni OtOo5 Depot at Tiruoktrnpn4lj for which accoinmoc ion 

h175 n1roar bonn noquivoc) will bo oponod fliniltooiy when tho roorganjcatiozt cumos int.o olToot, 

3 0 	The reorgnnisod Postal Stock Depots anti tha PT 
Forzna5toros will ho dad 	tod as Postal Storca DepQt and onch of than ulil ho plz'cod wxier the ItA4 clrnrro of  CIPSO II,  Officop to be d i'tL'lted ss 
POGtnli f4oron Depot. 7L1i 	Ctores Depots will funetlon as £3opirato units iThiOpe1idnt of the Circle, 
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01't'1 fill 	6111"(1111 1ui.i11.ifl:ri 	(I I , ', l 11 	2 	mivr 

)f 	1,Isr 
	

11111,1 	i 	f)f 	( 	r,*hi fi 	1I 	iij '•h 	tIiy 	,i 	' 	ni 
4 

Th" 	)i,rrl. 	tI;iiI. 	 %'F'  

tIiorr. 	Lo01Nrn;Lnot1 	ni 	1'r)"11 ,'i 	1,1t;O1,ftl(I1')I 	1711. I 	ItI )tIIV 

to ildnetildn in thr o:.istii.r 	sot lip until r\iruior orders •' 

4. 	Th 	unp]y jUriCt.Ofl Of etih Or the nl'ovo 
I 

• 
stOro 	dejot9 	111. bz 	nr,5q1ierted bcloi3- 

- 
---------------- ---- 	---- ----- — -- - -- -- - 	____ 

limne of Poti 	thlpnly jurisdiction. 

_________________ 
 

3hillong. 	 !}iolo of 'rsri Crcio; 

Clciittn. 	 vini.c of Tcsb Ienl Circl, 

I 

ii 

N 

	

Patne. 	 1i;le of lUh7r (.ix'cle; 

C1I I U •  I')rn City forth,. 
I1r6rrs Citr South, Chinrleput, 
Jrmipuri, 1;-Ist Tnnj ore, lloith, rcot, 
L1r'ln, south "reot rind Tnnjoro 'osttl 
Ivion, C.T.Oa nnd D.T.09 end 
Wirloss Of fico wiihin tho jarisdieti 

• 	 of these Po3t1 Dlvjsionsj  

	

S 	 I)iVir.iofl, ltNirrfl fYrtthi 1)ivision, 
llnlrns 

 
wrting 1)iv5..on. 	Foreign  

Post, Circle Offj 	1tri 1rns. flj,.O. 
111rrri 1  hdrn.n; Tolerhon 1intriet riri 
To)egrnpli Lng. I)iviqionn in the eron. 

Tiruchirriprilli. 	I1t of th ffndrris Circle. 

flik 	 11.islir. iInncr1'irignr, 	rdeh 	irnngnbnc1, 
•.: 	 lIr'n'3oa, POofli, :trn, Kolh'vUt' nd 

ho1.ripur OtrI Piviolons, Tolegrrph 
I 	 rrc'g. Viuioion end C.T.Os end 

within the nroo of those Pont!. I)ivns. 
• 	 'B' Division. 

Bcttboy. 	 I'UJrit or  Doriby Circ]o. 

ithmodubd& 	 ifliolo of Oujrtrat Circle. 

(j) These dopoti uifl n'ke r'til Ustribution 
4 	 within their own uri2ictiofl9 of 1l itcnns of Post.1 

storo3 forins n.itt 1.toim of ntnti'nery. They will n.lso 
• rlrrnne'o loeni priffl:inr on n:,nessontinl. £ornm rind 
ossonial fornø whon ehort supplied fron the Govt. 

• 

	

	 proscoe with the cOrurroflcO of end subject to the finenciril 
poirorn delegated to the. 1ceds of Circles. 

• 	 (11) The, P03t51. torrie Ponot Cnlcuttn in ed%ition 
to th'D rotiii. distribution tif forms within its own 
jurisdiction .rili'icO up1y ossontini forinc in bulT 
eed by the L3torn iepot;n ni flI;oek opOtn ien1:iontx1 

bob-' 

Poctol. 3torc IpO, Gpu1ti. 

' Po1;n1 Storn L)p°t, Pncirnn. 
• 	

Postel 5tores D'pot, Tiruchirr.pnUi. 

4 
. . . . .3.... .• 



•! -- --- 

Poptca &'toc1 Dopot Uyttori,j 
1'optj tooJ Dopot, Vijnpyn, 
POttflj. QtocJ Dopot, Ilrgpur, 
Poctnj. Stoloic I)opot Trjvn1 
P03t01. Etock Iepot, 

PuDt. StO1 I)Opot, cutti. 

4~ CI-7 8 

• 	
(iii) I'or,tni Ctoroi 1 °pota ht Clrj1f nnd 11jj r1l1, )korav 	

cc*it,j w, ti p"xlorm t1ioj' functio 	of ax'rnnging printing of er,ontjn fron.' througji th ACI (01) 	ltt etc. 	overfl ont Pro ?Iac_rop octj ..vely in th came tflhip nq is being Ooo •presont. 	
I 

(iv) Aftor tho ro.or(Pf.1Ijr.it1an no rotrjj uplj Of fOiti hu1,1io.rc,vor
,  lx, ndo b POet Stor 	I'epot Clttt to the Offjø5 lying In the j1 rj.r1 Ict 4 an of 'o Other t3toro, Depots or (tock Ppot5. ih0 

Poctp Stores 
D0pot 	

!n Stock bepoto nhc.iu1 mrk nrrngrx, fn rotnin dIrThutjan of ritis for 	 nncl flPS Off!005 zIch oro beIng so long cup11p b,r th PIT : 

	

	 rm Store cnitth. Thov 'i11,h, contin 
to eubIt their h1lf.ririy inc1ont 

ror o' 1 1tjn1 Vorri in tIflQ t tha. SUorjfloflfJOnt Pocti ntoron opot, CfllOUttft.: 	
(1 

rogn5 P  
Orofl :j 	 Sto0 Ppot, 17nnIk, al]. 

PT 	1 forri e:xoptji ,  tho (flVOio13 nflci rotnry flUrnborIni jobs nn 	
nt fflj 	till be tupp1jj in bulk to th3 Pot 	StOy."fl Oonót, lOflliy 

ar1 	 by PO3trl Stor Dopø 	tth 	Thr? orontj1 fott for th &XO POt,j /fltoron 
• 	Os nina for POtr) fltoo l)apot IIrn1k ithou3 ho 

obtninod 05 
uunj. frori the kipc1t,, P& F°i r'nd 

t3otij 
llgnh by plicfng 

hilf yor' intic.mtc, Th Pootrl Thoros Dpt Pntn trlfl ccitj10 to Obtnjn 
its rru 1t.cnt ,. of • essential. fvrm in built frort th 	

PPT FOrrjjj pni tor10 /ligrrli for (l1r;tr.butj01.  to tho Of5'1c In its i
lloir
urIdjctj., Thc, O;lior POnthj StOck Dcrots II11 obthft 	rooulr ent' o 	 foi 	from the StO''j A1jg 	no nt pr,nt, The )Updt,, Pt)T fox'5 and 5ealci 	nil, horever, contin 
to rack 1%-otoji dictrjtjon oc fonj r uoti 

to tiio offices in IJ•p0, Punjnb nni' ArQ
nsthni, tirclos. 

(vi) Tho P(I Forq Stores nt cicjitt;n nnd 11rijlt  • 	nIi1.ch nra n4hr directly Ulkior the 	Ifliotrotive control of tii0 DIr(ctor0t0 trill n1tcr 	
be unth,' • the fldriIni.nrntiv jnrlot'iietI on  of tim repoctIve 1!On(15 or drabs 1ut oc fnr on tho t,ork Of printing of forr 	their 5upn1y fltorngo, Introdpotj01 nfltl ravinloit 

 arpsontial Of foi 	axJ otlior nfl led toeiini0 	Inottcro nrc tho0 ttro ctor 	
Dop'ztn n!i'l. cDntipio to ho un'3ot' thø ctroi of the Ftri'Thot0 n hithiorto, nmi chiU OOrrocpoj diroetly iith tlLtn Offlô 

• 	 . 	

The Poi;t Ctor 	I.opt nIh b a opnrt ecc1nt unit. Th Lkiprjntopjioit 
of tJ.to Potrl Storo Depot tnIlj, therefore, hve to nictlo 	an 	n (lrrnring ni1 

• 	
Offjc 	in rocpoct of tho ntaf un1or 	colif;roi, flui5 

• ' 

	 lxi obtnin0d In tho nrio Dormer nt by- a 1k,r(1 flcod 
 diclAirsing 

/ Orjjce. The wlinixtrc nrount at th clo, or tho month • 	 / ilh1 be O1oi 	(lOd1tCtjti f)rn th OfltPliljhr • 	 I pay..buj. for tho CUCCC(1j1, nmth Iii aceor(1nn( 0  nith pr'r 
• 	

. / 20 of App. ii. to jnnii 
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It I 

edition). The Pontn]. t3toron Dopot will nine be 
Ivan pe 4 mtIfl1II I ndvnnae of n(J)rprinte inUtt for ineotiflR 	 ' 

a ffoontingont fld 'thor oxponitUr0. 	 I 111 

V 0n roorgonination, the existing nunctiofled esta-' 
b1iahmnt oftho Pontnl Stock Depots will be trnnnforrod 
to the respective Postal Litoree I)opot. The clerical and 
supervisory posts O transferred -to the Postal STores 
Depots will eventually carry Pont officotionlea of pay. 1: 

,. 	tai 

1-•- 

I 	- 

(ii) The Forms Committee has reoonnendeci posts of 
3. H,S.G, clerk, 1 L.S.G. clerk 1 Accountnnt 16 clerks, 
5 dsftries and 20 Class IV officials for n Postal. Stores 
Depot .' catering to 	about 600 indenting wilts. The 
Committee had also further suggested that the actutti. clerical 
strength of 16 Postal Stores Depots on reorgnnisati.ofl 
should -be determifled in each case on the basis of the 
standards reozmnended in the ES.C. Report.' The E.t3.o. report 
relates to the standard for, the clerial 'strength only. As 
regards .dafties and Class IV officials, the standard 
prescribed by the the Forms Committee should be adopted 
'the roorganie& Postal Bborea Depots are concerned. The 
staff in each of the Stores Depot Should therefore, be adjusted 
inaccordance with those standards end whoreover excess staff 
is already in existence, the poets should be nbolighed and in 
case where further posts are justified in accordance with these 
standards, they should be created by the Honda of Circles con.. - 
ovnoi under t;)ioir '-;n 1'ltinirni.n). po-sorn d r11. n 1 r  ;ei1 in thin 
office latter flo.43/1C/G0-1J dated 2.6.G2. (Jo 'for an thin 
the euperttnOrY posts cr0 concerned, nccording to recominenda-
tion of the Forms committee, onch Stores Depot i:il1 have 
one posti ii HS.G. and one post in L.S.G. fhèse posts should 
therefore be -adjusted in the Storun Depots on the above 
standards. Where a H.B.G. post is not avilablo, a now post 

- 'should be created and where there ore two L.S.G. posts one 
of them should be upgraded. Oncposts of a Post Offices 
Accountant will 'also be crwited in each of the Postal Stores 

• Dot excepting in the Postal Stores Depots at (lcuttn 
and 1asik whore there are already posts of Jr, Accountants 

• in the existing P &1 Forms Stores. 

(iii) The existing posts of Inspectors of P,O (Formaj 
Uniforms) Q,arponters and painters will be retained wherever 
they have ien sanctioned. 	 - 

UvO There itill be no change in the strength of the 
Forms Stors Wings of the roorganised Postal Stores Depots 
at CalcUtt6L and Ilasik. 	- 

7. 	(i)Tho staff of the POste.l 	Stores Depot below 	'- 
the Lo-zer Selection Grodo will be borne on the gradation 
List of a neighbouring Postal Division. The Lower SelodtiOn 

'- Grade posts will be borned on the Postal Circie Cadre (in the 
I case Of ntres depots located at Bombay, Calcutta & Mzdraa, - I in the citi cadre).Tho higher 6olociion (rado Posts will 

I be borne on-the Postal Circle Cndre.'The scales of pay of 
I the officials-in the various cadres of the Postal Stores 

- - Depot vlil be tho same as- those prescribed for these cadres 
in the Postal Dlvision. 

-' 	(ii) At the time of IsepratiOn of the Portal Stock 
Depot, mentioned above fror the respective circle offices, 
the oyj.stthg staff in those Postal Stock Depots, as also 
existing staff of thq Pt1 Forms Storos,Caicutta and flasik 
whether in the lower division, upper division or oôloction 

-. 	grade, in allowed to in rotr'.iiiod in the Pota1 Stores 
	- 

-- DpOt on reorganinatiofi. As far an poible the tnff 
- 	already employed in the Postal Stock Dep(fl, in qUOStiOfl1 



'' 	( 

/. ohould initially be deputed to the Potnl Ctoroi Dopbta 	
L 

to be fovmed in cnn. ii tIffc'iMflb nnm1)(r or vcthrntmrn 
(10 nob OC*OC M) 	J' 1' 	tnn,for to Uivi I(H1t;n.1. Jtoron 

• 1 A 
Dopote. e mid uhon vncnnoion pl$'/ occur in the Clralo/ 

Ottioon concerned therm offleiniri rnnr bo brcrnrbt bnclz nixi 

/ 	\ ropirteod jby official froii tlr neighburint po.9tni. divifliolt 

/ 	on %rhOse,ondre8 thw •stniT of the I'otrl Utoros Depot dil 

• / 	be borziee higher cnd Lo:or $oloetion Grade Officials iy 

	

I be slr4lttrly roplacod from the concerned Postal 110.G. or 	 I i. 

I L.S • G..cdro nt uchi tine an the hIozad a the Circle concerned n 	/ 

/ 	
\oonsidrsit to be ndminictratiVely oonvon&èut. 

In the case or Postal Stores Depots situated 

7 	in p].nces other thrin the irelo hloedqwwtors, th ,3 hands of 
the Circles chould, tin far an pon'Xble, sent), only such 
offictrils o 1vo portinofltli Opened for the POStal Stores 
Depot. If, however, a sufficient ninbor of such voiwitoors 
are not avai].rib3.e, officials of the Cirelo office who ore 
willing to tnuvo out nay bo tómporarilY trnnsferred to the 
Postal. Stores Depot and may be broutht back /$ inter on 
to the Circle Off ice. 

• E 	 • 	- 	 • 	
tb08b 

If any luuer Division Clan. rhnthQr trorl.ing in 	 ' • 

the 0 ock Depot ornot, desires to be absorbed in the 
Postal 3toros Depot in the unified sciie•Of I.UO/21 31O 

•  the head of the Circle nay, at his dl.r,cretion Crant the 
roquont. The seniority Of the optoo in the unified colo 
will be decided without conntint his service in the loiter 

• 	 : 	Division cleicn1 cadre as ( C(lUiVn lOflt to sorlcn in the 

celo of F,llO/24O. It is also Open to the ead of Circles 
to post, any official who is tt pronoflt In the Cirelo office 

to the Potnl Stores J)i ,Ot rind vice vere'7, suc'h ch'ntos 
boin cpnflnod to the officials nt present borne on the 

• • 	circle Off ice cadre. 

• 8. 	, The main functloflb of the Poztr'l Stores Pepot well 
• • • 	be prpcuromoflt, ntoraO aid supply of articles of storo 

• 	fo s 	na cools unirorns, otc.rei1-red for the 	
ae. 

suboritO o2fico in Its supply jurisdiction. It will 

	

as suë1 within its supply jurisdiction, be responsible 	2 
for supply of the obovo itccin to the indonting officea 
in rotrt13. In the perfOrInzflC0 of the nbovo mentioned 	• 

• 	 Pi functions the Postal Stores Depots irtll be roquiredvt 

asosn the nratl roquirenonts of aJi ithos 	
fists 

haridlod by them; 	• 	
(l 

tizo action to procliro storns fron Geverrunon 
• t 
	OU 

oourcos 1.n the proscribed 	ior  

keep custo&T of toros ari rirdntnin proper 	
FY 

accounts seporto1i for ortch itni; 	 been  

(a) arranCo retail supply after proper scrutiny 
of imlontn ftOci offices inthoti' jur13dctiofl3[ 0° j 

• 	 (o) deal with oontracts9'Vis1 stoncillifl[ of, baga/1 

• 

	

	 before ls'ue, 1odlng and ,.mloedlrlL', ccTVoyan&1 
of ntore5, coithrnet for stitchingof w1tfOrfll!3 bo 
pnintiJIc of P(T fOrlflQ locrliy,fltc. 	 fie 

- 	 enNO 
U) effect loerti pchno or stores fl1 	riftor  

follOUiflC'thlD proscribed procoduro 
- 	 /•• 	r 

• 	 -(g) nain.t.iifl vr'rious bsoksnfl(1 roristorn as 
ccnibód in Thilo 353 of the PT hianual, Vol 

p 
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UAI  
(ii) penro b1nt ont5mnt 	koop controI over 

J ' 	
o,az*3jturo nnd outinit poriodioni Iic1ot roturnsi; 	 (ti 

I 
Ci) roauro pr'po for loci printing nnl store twA 

/ 	-mintnin nocounto tImreof; 
44 ./; 

I 1i I 	i () Taootwt, 	pib1icttioni foi' c10 no nico procuro 
I 	4 n'ooscnry fltitiont2. Plan Cc$rifioato 

t1a1r necounts; oni 

(k) porXoru nil otIr funotlonn no nro boing done at 
I 'O3Oflt tiy tho Pots1 ntock Dopot. 

• Tho duttoo ctnd rooponibilitioo of tho upiit.,. Potn1 
• -. 	::. 	Ctoron Dopot nxkl thoio o tho Cirolo ofTico In rorpoct 

of. Postnl toroo Dpot to) in t! drab axe dotofloa 
• - in t1w &nro 'C' M11 '3)' rooct1vo1. 

10. 	Porarz* o t1 	printorxiont Pojta1. Ctorno Tjot. 

I. . : (ii) fjintrtj 	r's Tho. n1ninintrtivo rJovora 
Pf the ipormnto 	pocthl toro rppt, nro 
givoninioro 'B' (b)J3 n 
	rcjij. The ordoro regrci2nC th000 

ulil bc, is'uoU ooprnntoly. 

1) lD'(1fl Q (.jj'c1cj V1J..! contfliw to crcjco 
tlto o:1r,tin(; £inir.cIl potirn oven rf' 	the  
fortriton oi tho PO'tni. fltoreo 1 'op.th rn in thr 
cnoo of tho oitin I'octr]. toc1z 1)poth in / 
tlio5.r Circlov. 

p 

- j 

110 	 rAx.rAttont Since it In not po"iblo 
to vest the pCTifltcTht3Oflt, IOctct1 &toreo DOpc)t3, rith 
full fiwncinl poic for !.ocol purcirie, it bna boon 
ciocicled th"t a UtOi-ro Purciirno Cotrdtteo ohoi1c1 be 	- 
conztituted to oxwi.m erich croo of Local purchco itith 
full pcx-zrc in t]]lr roofct uhich aro nortrfly oercirod 
by the Hond of Circle. The (kriittoo at the hore.drvurrtorn 
rtntion or the Cirdlo iil3.l noTnally eor.,rioo a iciroctor 
Poth1 C0L'ViCOC; (I.00tt. P t jtor-.Csjnornl or the Pcfiinnxth 
Director Potr1 .orvlcorj 1ooknt rftor otoroc ririt' or nr1 
tuixit., Poetctl toron I)opot. tt atntions other than 
Cirelo honirtorn, thr, tiro r1iilxrn ot''yr thnn tile • 
Oupdt., Lotrtl ttor'n Depot, il1 be neriintod by th-) 
iloacli of the Circle from nrniot the of i'ieoro tivnulnblo 
attt otation. 	 . 	• 

thtin rube reinting to the Pontn3. (tock 
Depotb no contnlxied n P T.t!rnur'1 1  Voltoa II rr V111 1  
ani the procociuro 	p?cd in tho P T., Pormi ftoreri ttt 
Cilcuttn nn1 lircil: flo'd vial npvly rii tir-tiut3ie to 
the Ptn1 Storro D-pots n]o nftor roar  

I 1.3. t The LTc,-d o' th Clrclo . 	the Jircctor of Pontr'1 
I Lorvicoo, vill ir-pct the otrl i!:OVr i)epot(3) in his 
) Circle once oicy h"i 7cr, vis for the pericTh cndin 
I 319t Yt'I tn.' Oth Foptcnhor in re cr'1pre vith t1v 
I z3tandrrcd Uo&iOlfl)Ptro. In rd'i1;ion to thl, tit 
I. Port1 I3tores i)oto, irilil ol) cnrr out inpoction of 

h.tt on offico once in a yoir. 

14. 	The Director or r0tn1 1hmd=M tzrvicoo r!oi').i, In 
eiroo of the iripoct±cn ror the iif rwr 	2')th 

Zwj j' 	v''4 	1j'i4pl ,p41rtp ,c' ,ii 
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Cirolo. During tbo inipction for tho hi1f..yonr M.tut 
oniing 310t 1 1.'wcl* it n1io1(I 1x tnon thtt iLt ort1cre pnrrnoG 
in the courno of tim provIoun 1ncip'ction In 	th nr th 	tlnei.c.]. 
rorr,. linv bccm orrI1 nit rt tlint th, i3InorrpnuoInn i( 

notIocJ Ourini 1;ii rbynioni Va ifCntion hivi bocu 
r000TXlilod. In ntl itIrn to th.1, thoro rhoull bo rt 
continuous veri1'ioition iry rn indoponiont.' otock Vcnifior 
rho &iould be nn Uppor Division Clerk nttnchd to tho 
Cjrclo office concornoti crtrt1iy trnlnod for the 

• vuroco. Tho Dtoet: Vorifior ohoul mifrit iiin irockly roport • 

	

	of toch vori1'.totjon for 1'twthor nccotzirry notion, to 
the &Ictnnt Dilrector Potnl Sorvjos or tho "cr'tt. 
Poontor (onor1 iooLing nftor tho tzorb of tho Postn3. , BtorCjs Depots. 

ic. 	£ j2p 	flQt. 

ThO oitIfl( nO !]O(ittiC7j) Of tit) Portnj Ctock 
Depot nni tho P I T. ro 	flto -o,,, in 	t1.on, ni'ould • - be ut1iscd for hw1ng Pór1' Ctorea T)ipot ecoptIng 
in the criso of (thrti nni T1rncIiirprfli. f(r' -nrhieh. 

'. ooperftto nccotmWn.tion Iris nirondy bccn rnrid 

16. 	Thir ordor 1143.1 bn glvcu effect pf to fcn lot floptotb, WG2, A rvicyty of tho i:o:!:1n of th,, 
ronn1noi mt vp r!rn1t1. IX) rrtlo r.ftor' oIt roflt;h.ej r'nJ. a tiotnilod report cant to tftt' of tico, 

- 	 . 
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D EPARTMENT OF POST •  

:)1j.ICE OF THE supotr. pos'rAL STORES DEP"IF t GUW;JIATI-781 oO 3.' 

£emo No. SD/B1l/th-III, dto at Guwahti the23rda- Nov.1993. 

In persuance of chief Postmaster General 
N. E. Cirrio Lhi .I.i.o nq meino no jt.iJ 1/12 b-1/I'11V93 (it.. • 12 • 11. • 
the following officeals will j oin thás office against the p 
post mentiorie,d against each. 

Shri L.ubash Uioudliury I1S(J-11- ACCOUn1JJL 
shillong GPO will join.i as Manager, P.S.D. Guwahati relivicj 
Shri Haijan All officiating Manager who.'wil.on relief join 
as Zccduntant I1S Guwahatj' vide Co. 	 memo no staff/ 
125-l/PSD/E39 dated 16.7.93 ari1 CO aiwahat memo no. Staf f/ 
3-14/92 dated 10..93. 

Shri airen thandre Des, PA Arunachal 
Division will join as Postal )st. at PSD Guwahati reliving, 
Shri Madhab Char3ra Des, Postal Iisst. (Guwahati Dvn. ) who 
to join as IRPA GPO Guwahati wi'.]e Sr. Supit. of P0's Guwahati 
memo no. B//.-41/th.-III....84/c cl.ted 15.6.93. 

14rs. Joya Panik, PDstal it, S1300 
Circle office 	iil].onq will join as rbntoi Port:. n.t P.S.D. 
(Juwahati against. vacant Post. 

kj 
(13. B. thoudhury) 

&zpdt. Postal Stores Depot 
O..iwahatj-781 0o3. 

Copy to:- 
The Cief Postmaster General N. E. Circle Shillong 

The Chief Postmaster General Assam Circle O.iwqhati 
, 	3. The D.P.b. Itangar. 

4-5. The Sr. su-jt. of po,s qlillong/Guwaliati. 
6-7 The Sr. 	stniaster Guwahat1/i11Iong. 

• : 	8 .T14e/Postmester Itan.gar, 

911e 	erofficia1 concerni. 

- 12. The Jccounts Branch P.6.13. Guwahati-3. 

13-17. •P/Fof the of&ial concer:ed. 

• 	1. Sare. 

• 	- 

• 	 • 	 - 

updt 1tal Sore3 De ot. 
oo3. 

0. 
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DERTi1LT OF.. POSTE:It4DIA: 	 h 
TH CFIILF POSTt.tTER GENfl/L: A.111 CIRCLi: 

MGrLDOOT I31I. )AU: (JUA11;\1i -1. 

p_,p_Guwahti the 4-05-94. 

•r. 

In pirsuance ot .i the ipproval'accorded vide 
.1•. Directorât&s 14o.33-16/92-?E.II dtd. 25-3-94 the undersigned 

is.dircteLt to convey te appLoval of the Chief Postmaster--. 
General, ;ssam Circle, Guwahati for transfer of. the Postal- 

tores iepot, Guw.:hati from the administrative control of 
the Chief PosUn3ter Cenerlj 	Circle, Shillong to the 
dninistrative control of the Chi2f Postmaster General, . 

.ssam Circl2, Guwahati with effect from 01-06-94 without 
any_chan the presétatt.achtnent of the units. The PSD/ 

4 	 . Ctihati and the .--... 	PSD/Silchar will'continue 
__-------- supply of forms to the units iu both Assam and W.Circles 

'.as is beg done hitherto. . 
This is in concurrence with the Chief Postmaster 

3eneral,W.i.Circle, Shillong memo No.Est/34-17/81 dtd.12-5-94. 

	

(1 	 ( I • • f.ti.1huiyn ) 
• 	1 	 - 	 . 	J.P.M.G.(Estt),  

for Cnief Posttr1aster General, 
ssam Circic,Guiahati-781001. -. 

Copy tO:- 	 - 

.i) TheiChief Póst:naster 3eneral, N.i.Circle, Shillong. He is 
rejüested to kindly cauie transfer of the Esstt. file of 

. PSD/Guwahati alonywith particulars of existing staff S  
........•. . . ( categorywise) on deputation to PSO/Guwahati to this 

office early. 

The Director General(PE-II), L)epartiuent pf Posts,. 
Dak-3hawan,New-Delhi- 110001. 

All Heads of Djvns. in Assam and N.E.Circles. 
p.  

All a.o.p.s. in IJ.E.Circle. 

the updt.,Postal torcs Depot, Guwahati/Silchar. 
6) The Director of ccounts(Postal) ,Calcutta-700012. 

• 	. 	. 7) The Supdt.L..S.D., Guwauiati. 	S  
8) All Head Postjwisters in raru and N.E.'Circles. 

- 	f 	 for Chief Postmaster General 1  

	

- 	. 	 - issam Circle,Guwhatt-7OlOO1. 

j 
a. 



4 . 	 ... 	 ,. - 	-&  

m. H. tawphniav, 7   
M.reotoi' of Postal 8oz'viuss. 	 ''r 

• 	

4' 	,,. 	I.'  

Ste.ff/33/92. 

.11 	 I 	 May 2 p  1991$. 

1 	
, 

r 
• 	.•"-t.? 	. 	 . 	 - 	 . 	 •.:. 

iucfly refer to the D.O. 4  letter No8taff/9.w2/88 dated 
l:J.aeo9z$ jrom'Qbt,f PMQ, Shittong addre*od to Chief P)$G, Quwahati 

:• 	
. 

regarding trenstez'ofPSD, Quvahati to th. control of .'the'Obl.C' 	.... 

PMG,&.s.mOirolc. 	 I 	

l 4 	 4 

1 . 	 . 	 . 	 . 	
. 	•• 

' 	
':
As '3 propose dfiLd. above D,O. letter, 	 B' tbe'Qroup' 	off ioer , 

In..Ohargaof' PSD, Guwahati can be a000mmodat.4 in this otrots'ón 
the plaoement of PSD, Quwabeti under this airolee 	

I 

Regarding the PAs on d.putution.to  P$D, auwahati.trOm.•,:. 
otbor divjsion, of N.. Circle, they wiLlooutinus to. uorki.r. 
tilt they can be absorbed and repatriated to:tb.ir. ou .bo 	dee it 

• 	Stiri.A.H.D. Kaohari,. 
Uiraotox" of Pô3tal Service., 
office ofth.CbiefPMQ, 
N.E. CiroL., 
5Ltilloug'793 001. 

p 	 •. 

p  

o 

• 	
. 	Tours eino.rsly, 

	

• 	. 	 . 	

• 	 - 	

. 

• (MS.N.. Isiwphntav) 

• 	 . 

• 	 • 	' 
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7/  

1)EPAfl1°EtT or• 	ftJ$1 f< Offlce ¶ó the Chief 	I 	Lnotr 	neirl. 	tI.E.C,rcIe., 
o \ Shi1Ionj.. 	79i 	()f)J. 

To: 
i) The SP,Os Agartai. 

/]J  .Th S,P. 	Ohrrnanqr 

 Th e S.P.5 	lniphnl 

li ft  

No. Staff/9-3/95 Dtd Shjli'riq, the 20-2-96 

Sub3 k 	C - 11 ffles of .tre offl;ials 
A 

Kiniiv send up€o-rate Cit flies viith Speci.I 
1 e2orts C)1pJ.ete in all respccts of the under 
tionéd' offi:ial' 	in c'Dnn'cton wilh s1 !ic"i 	fit 
prornot'i. n to lSG. I Cadre t 	Shr.i. P.", 	'a 1tr!.irj 
APMG(Staff), . 	 .. 	 .. 	

. 

1, 	'r ¶)dl. 	&- 	'X 	A:rt1t 
2. Sri .Prltpi-. Adh.k.'.1. 	YL 	D:crranq3r 
1. 	!1 ib'h Cli. 	I.D•uch:-- cX 	PD,0uw&iati 

rtrrl  

 cxjit 	S;j.1. 
. fjC.. 	Imphal 

SrI C -- Dh.r'nanigar. 
Sri f\nlI. Ch.I)is- 	I 	S- 	Acji:taI. 

\\ 

9 	~va 
. 

1~  
j 5.vJ 

c:) 
.) 	 .. 	 .v. 

). 

S. 	 .. 	 ' 

Att. Director"(PLI) 
the (-#hief Pos.tn,str Genera]. 

H.E.CircJ.a Shil'ong- '793 001 

' 	 . 
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uII( 	of lli 

Chief Pontiusutor Oo,ori1, 
N.E. Circlo,Shillony-793 0010  

To, 	-. 
Shri B,.Chowdhury, 
Supdt  

NO,Staff/125-1/PSD/93 Dated at Shillong the 
25196, 

As required vide your letter N00SD/BA-1/96 
dated 18-1--96,the, following documents are sent 
herewith. 

1&2) This Office Memo No.Staff/B-14/91 dated 
.4-12-92 & 24-2-93. 

This Office No.Staff$ 125-1 /PSD/93  dated 
12-11-93. 

. Option exercised by Shri Chowdhury is not 
treaceable at present and so could not be sent 0  

• 	

. 

Enclo:A.A, 	 •(P.K,Narcdi Mauiiid8r) 
Asstt.Postmaster General(Staff) 

for Chief ... Postrnaster General, 
N.E. Circle,Shillong 0  

- 	 I 	

U) 
 


